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papers as required under sub-section

(2) of section 11 of the Salaries and

Allowances of Ministers Act, 1952;:—

(i) Rule for reimbursement by
Government to a Minister of
the net deductions made by |

an Air Transport Company
on cancellation of the air
passage.

(ii) Amendment to the Ministers
(Advance for motor-cars)
Rules. [Placed in Library.

See No. S§-35/53.1

[ COUNCIL ]

THE CALCUTTA HIGH COURT
(EXTENSION OF JURISDIC- |
TION) BILL, 1953

|
Tae MINISTER FOR HOME \
AFFAIRS anxp STATES (Dr. K. N. !
KaTju): Sir. T beg to move for leave
to introduce a Bill to extend the
jurisdiction of the High Court at
Calcutta to Chandernagore and the ‘
Andaman and Nicobar Islands. \

I

|

Mgr. CHAIRMAN: The question is:

“That leave be granted to
introduce a Bill to extend the
jurisdiction of the High Court at ’
Calcutta to Chandernagore and
the Andaman and Nicobar
lands.”

Is- ‘

Dr. K. N. KATJU:
introduce the Bill.

Sir, T beg to

THE FINANCE BILL. 1953—contd.

Mgr. CHAIRMAN: We get back to
of the Finance Bill.
Shri Gulsher Ahmed.

Sur: GULSHER AHMED (Vindhya |

the discussion

The motion was adopted. ’
|
|
|

1953. \

|

Pradesh): Yesterday I  promised
to give the House more information |
about the economic situation in my l
State before the Income Tax Act
was introduced. The Vindhya '
Pradesh is a purely agricultural
State. ‘

Bill, 1953

Kuwasa INAIT ULLAH
Please speak louder.

3608
(Bihar):

Surt GULSHER AHMED: We have
not got any industries in that State.
The only cottage industry that we
have there is the manufacturing of
bidis and weaving.

Surt J. R. KAPOOR (Uttar
Pradesh): If the hon. Member would
go to the back seat and speak then
he would be more audible.

SHR1 GULSHER AHMED: Most of
the trade was in the form of import
from British India to the Indian
States and vice versa. All these
areas composed what were called the
princely States and we did not have
any kind of taxes like the income-tax
or super-tax. We had, of course,
different kinds of taxes which were
known as customs permits. But then
these States were merged (ogether
and brought into one unit, now known
as the Vindhya Pradesh.

With the Rajpramukh it was made
a Part B State. Then, in the year
1949, before the Constitution was en-
forced, it was made intx a Part C
State—(a Chief Commissioner 5 Pro-
vince) and the institution of Raj-
pramukh was abolished. But, in the
year 1949, the Central taxation laws
were extended to Part B and Part C
States, as a result of which, in the
year 1950-51, people were asked o file
returns of the income that they had
made 1in the previous years. Besides
this, the Income Tax Officer also serv-
ed a notice on the merchants to
furnish the accounts for the years
1943 to 1949 on the presumptioa that
as they were selling good: in Britlish
India, they must have hecn making
profits or profits might nave scerued
in British India. So, they ars liable
for taxation. Well, Sir, I would just
read a few portions of the secticn of
the Income Tax law which is rele-
vant for this discussion so that 1 may
be able to make myself clcac to this
House because, without reading that
section I will not be able to make
myself clear. That is section 34 of
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the Indian Income Tax Act, 1932
reads:

“(1) If -

(a) the Income-tax Officer has
reason to believe that by reason of
the omission or failure on the part
of an assessee to make 1 return of
his income under section ?2 trr any
year or to discdlose fully and truly
all material facts necessary for s
assessment for that year income,
profits or gyfains chargeabic to in-
come-~tax have escaped assessment
for ithat year or have been under-
assessed or assessed at ton low «
rate, or have been made the ubjcct
of excessive relief undcr the Act
or cncessive loss or  depieciation
allowance has been computzd, or
(b) notwithstanding that there has
been no omussion or failure as
mentioned 1 clause (1) on the
part of the assessee. the Income
Tax Officer has 1n conseguence of
mformation 1n his possession reason
to believe that mcome profits orc
gains chargeable to 1ncome tax
have escaped  asscssment for any
year. or have been under-assessed
or assessed at too low a rate or have
been made the subject of excessive
relief under this Act, or iniat exces-
cive loss or depreciation sllowance
has been computed”

So the Income Tax  Officerr has
tried to pbring these peoovie under
Section 34, sub-clause (b) and

his contention 1s that the income has
escaped assessment and he has asked

these people to produce thei.  ac-
counts Now, I ask you, Sir how 1s
1t possible for these people who, liv-
mg 1 the Indian States never
knew that after nine or ten
years the Income Pax law- of

the Central Government are going to
be extended and so they should keeo
thewr accounts’ Under the provisions
of the Income Tax law 1if a verson
fails to submit a return or produce
accounts he 1s to be assesced on the
basts of what 1s known 1 Income
Tax lawg as the best of 1udgement
assessment and the basis for this best
of judgemen! assessment has been

[ 22 APRIL 1953 ]
It J

|

Bull, 1953 3610
made the assessment of the year
1949-50 and 1n some cases the year

1951-52 In this connection, 1 would
like to draw the attention of the hon.
the Finance Minister to the fact that
in some cases what has happened to
this that the persons have been asses-
sed and they have gone to the Appel-
late Tribunal The appeals have not
been finally decided On ine basis cf
the Income Tax Officer’ assessment
the people of Vindhya Pradesh have
been asked to deposit the dues for
the last 7 or 8 vyvears in cefault of
which they would be penalised I
would like to ask the hon the Finance
Minister how it 1s possible for these
people to deposit in advanc~ for the
last ten years There 18 no doubt
that these people made  profits but
they have 1nvested them in proper-
ties or spent them i1n marriage aad
death and in so many other ways and
now they are finding 1t very difhcu't
to deposit the money In oree cases

they have suffered heavy osses also
The whole difficulty 1n a fiscal law,
like the Income Tax. the fxrise and

other taxes is that whether you have
been assessed rightly or wrongly you
cannot go to the Court of Appeal un-
less you have deposited the amount
that has been assessed against jour
name So what happens 1s that when
the Income Tax Ofhcer 1s not able to
trace the accounts he mmu-t mike
the assessment according to the best
of judgement assessment and 1n most
of the cases this assessment 1s based
on the vear 1949-50 or 1950-51,
1951-52 and 1n some cases 11 h1s been
found that 1t 1s very =xressive In
this connection I would like to draw
the attention of the hon the Fmance
Mimnister to a recent cas» in Ratas-
than where the High Court of Rajas-
than has held that the Government
cannat tax or charge anv iacome tax

on the people of Rajasthan for the
previous years when ther¢ wis no
income tax The case of Vindhya

Pradesh 1s similar and I would lIike
to reauest the hon the Tinance Mims-
ter that the assessment for the pre-
vious years for which we rlid not have
any Income Tax m our State may be
stayed till the cases for 1949-50,
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1950-51 and 1951-52 are nnallv deeid-
-ed People have becen assessed be-
yond their means and they have gone

10 the Appellate Tribunal and ther
appeals have not yet peen decided.
There 1s one decision of the High

Court which I would like in bring to
the notice of the hon. Minister Ac-
cording to the view of the Court, peo-
ple from Part B and Part C Scates can-
not be taxed merely hecause there
was no machmery to realise the
taxes “If, as a result of non-evis-
tence of proper assessment machi-
nery and if for any other rveason the
income could not possibly have been
assessed 1n the relevant assessment
vear, 1t cannot be treated as income
which has escaped assessment’. "“his
is how it has been defined within the
meaning of this  section Suppose
these Income Tax Laws were not ex-
tended to Part C States, what wot id
have happened 1s this The Inrome
Tax Officer of Allahabad living about
sixty miles from Vindhya Pradesh, by
some means had come to know that
there are certain people 1mn Vindhya
Pradesh who are making profits 1n
U.P. and he decides to assess them
u/s 34 My submission 1s that he can-
not, do so and cannot force them to
produce the accounts or submit ac-
counts and realise the money by means
of law In this case where the people
are being asked to pay ncnme tax
for the last seven years, my submis-
sion is this that the Finance Minister
has got ample power under section
60A of the Taxation Laws (Ex-
tensions to Merged States and Amend-
ment) Act, 1949 which says thal the
Central Government has got power
tc make exemption, etec, 1n relatica
to merged States and Part B States,
if the Central Government consider-
ed it necessary or expedient so to do
for avoiding hardship, anonmaly and
for removing any difficulty that may
arise as a resull of the extension of
this Act fo the merged States hy
issue of a general or specia' crder to
make an exemption or rnodification
in respect of income tax They can
give the exemption from income-tax
in favour of any class of persons hav-
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ing regard to the whole or any part
of the income of any person They
can take up and consider the case
of ‘any person or class of persons'.

My submission is that this is q fit
case There 15 an anomaly and there
15 a difficulty I would draw the at-
tention of the Hon Finance Minister
to the anomaly In Part B States,
mcome-tax law has been applied vith
some modifications Thz  Central
Government has promised that they
will bring up the standard of tuxa-
tion 1In Part B States after 5 y.ars.
It over an inceme of Rs 50 000 a per-
son has to pay Rs 10000, in Part A
State then mn Part B State he will
have to pay only Rs 5,000 m the first
year, Rs. 6,000 in the second jyear,
Rs 7,000 in the third year, Bs 8,000
in the fourth year and in the fifth
year he will have to pay at a level of
the nresent Part A States but frem
the very beginning, we Part C States
people have been asked to pay at the
level of Part A State, .n spit~ of the
fact that we are being told that we
are backward, we are .acking in th.s
and i that But so far as taxation
15 concerned we have been made to
pay the same rate of tax as the peo-
ple are paymg 1n Part A States As
I have just told you. Sir. economically
we are very backward Our pneovle
in Part C States do not know trad-
ing technique very well and they
never used to keeo proper accounts.
never used to make balance-sheets
which are verv necessary to be shown
for ourposes of income-tax assessment
and 1t is really a very difficult thing
for them I was under the impres-
sion that in the first vear the income-
tax authorities will he 4 bit lemwent
with these people but [ have secn and
noticed that probably they are realis-
mng the tax from them 1in the same
manner as they have been cdomg 1n
Part A States So here is the anoma-
ly and the Hon the Financz Minister
who hag got amyple power to =ive re-
lief under Section 60A of the Act
which I quoted above rcan remove
that anomaly and that difficulty which
1s causing great anxiety to the peo-
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ple. I know that two or three firms
have been asked to deposit money
for the last 10 years at one and the
same time and for their inability they
are being penalised and proceedings
under the Revenue Code had been
taken under which the assessed money
had been realised as land revenua
and their property sold. I think it
is really a case where the Minister
for Finance must exercise that power
which has been conferred on him by
Parliament. I will finish this point
after quoting a very famous English
Judge as follows: ‘“There is always
& possibility of finding in the twists
and turns of income-tax maze some
relief or refuge for harassed tax-
payer”, and here is a case where the
Finance Minister must find some
possibility of giving some relief and
some refuge to the people of Part C

States and to Vindhya Pradesh in
particular,
Now I will take another ©point

about nationalisation. My friend Mr.
Ghose, on the other side of the House
probably referred to some speech of
the Hon the Finance Minister in
the other House where he had said
something like this: “The object
of the Congress Party and of the
Socialists is the same put the only
difference is in the approach. 'They
believe that they can achieve their
object by nationalisation and equit-
able distribution of land and by so

many other things that they have
got in their policy”. Mr. Ghose ex-
pressed some anxiety and he has
-quoted certain portions from the

Planning Commission’s Report and
said that unless banking and insu-
Tance companies were nationalised
we were not going to achieve that
object, the object being a Welfare
‘State and a  Socialist State,—unless
we nationalised the key industries
like Banking Companies. Insurance
‘Companies, etc. To this I would
submit, Sir. that while we think of
nationalising we should always re-
member that India ig not an indus-
{rialised country. Here we have got
nearly 80 to 85 per cent. of people
living in the rural areas, and unless

29 CSD
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you have got a highly industriolised
situation in the country I do not think
nationalisation is going to bring any
benefit to the people of this country.
I have got some little experience of
living in England during .e Socia-
list regime there and for three years
I had noticed that to make natio-
nalisation a success people should
save a sense of duty. They should
develop in their minds sanctity for
public property and they should be
disciplined. I have also noticed that
if you nationalise an industry sudden-
ly lakhs and lakhs of empioyees be-
come civil servants and we have
ample experience of this. The other
day we heard from an hon. member
of this House the remarks of
‘corruption, nepotism’ and ss wany
things regarding the civil servants.
If we are going to nationalise a. this
stage then what will happenr It will
be that we will only increase the
volume of civil servants in this coun-
try. And then unless the people are
very much disciplined and have a
sense of duty and have regard for
public property I don’t think that is
gomg to bring any benefit to this
country.

Then 1 have got another suggestion
to make to the Hon. the Finance
Minister about the import duty on

medicines. I strongly feel, Sir, that
there should be no import duty at
all on medicines and drugs and

medical appliances. These are things
which in most cases we have to im-
port from other countries ond it is
always the poor man who would have
to buy these things mostly. If a per-
son is rich he gets rich food and he
does not suffer from malaatrition or
other ailments. It is always the poor
who always fall victims to typhoid
and so many other kinds of diseases,
and you know, Sir, it is the poor
man or his wife or his child or any
member of his house who is suffer-
ing, and suppose Penicillin can cure
it, then he has to buy it. So I think
the duty on medicines will only add
to the burden of the poor man and
not of the rich. I feel very strongly that
the import duty on medicines and
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medical appliances which we have to

import from foreign countries be-

cause we cannot manufacture them

here, should be removed.

With these words
Thank you.

Surr P, SUNDARAYYA (Madras):
Sir, I have to once again differ in the
problem of linguistic provinces be-
cause as the House and hon. members
know, only a few days back, three
days back, in Hubli when the people
were agitdting for a Karnatak Pro-
vince to be constituted immediately
and at least for g declaration {o be
made in this regard, the police opened
fire. The policy of not meeting the
wishes of the people is creating all this
trouble. It would be all right as far
as it goes, I mean the statement of
the Hon. Minister Mr. Karmarkar, au-
thorised by Prime Minister, that they
would go into this question of Kar-
natak Province along with the adjust-
ment of other States only after the
Andhra State is formed. But once
the Government sees the desirability of
forming Karnatak Province and also
readjusting the State boundarieg then
why should the formation of Andhra
State be an excuse and why not the
Government readily say “we are ap-
pointing a Commission to report on
these things and that by October 1954
or within one year from the fixed date
these States are going to be formed.”
If such a declaration comes immediate-
ly it would assuage feelings and give
an assurance to all the people as to
the necessity of doing that. Instead of
doing that, Government postpones
again and again and only when people
get fed up with these delaying tactirs
and rise up and hold huge demonstra-
tiong and only when the hon. Minister
Dr. Katju cannot keen law and order
in spite of his police, in spite of his
military, then only Government yields.
I think this policy of Government for
which the Finance Bill tries to provide
money is not a healthy policy, nor is
it going to help the fulfilment of the
Five Year Plan.

With regard to the Hyderabad State,
again and again the Government re- |

I take my seat.
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fuses to accept the demand for dis-
integration so that the different lin-
guistic provinces may be formed and
they are putting themselves and their
policy in such a tight corner. The
leaders of the Congress Party say that
they are for the disintegration of the
Hyderabad State but when a non-
official resolution was sought to be
brought, because the Centre was not
prepared for it, they had to oppose that
resolution and cut a very sorry figure.
If the Government continues these
things, they cannot avoid the wishes of
the people. Therefore I would advise
the Government—of course, it does not -
bother much about the advice from
thig side—but all the same we would
advise the Government to avoid all
this Kind of agitation and other things.
1t had better make a declaration im-
mediately that it is going to appoint
Commissions and the Stateg would be
formed at the latest by the end of
1954, if not earlier.

Now, coming to the question of the
Five Year Plan, the Madras Govern-
ment has said that as far as the Madras
State is concerned. all the develop-
ment schemes which once they had
planned to start have to be given up
for lack of finances. and as far as the
Madras State is concerned. the Five-
Year Plan is already a broken plan.
It cannot be implemented at all. fhe
same position is there with regard to
Bengal. Famine is stalking the land,
especially in Rayalaseema, Tamil Nad
and Maharashtra and partgs of Kar-
nataka also. Especially in Rayalseema,
because of the continuous failure of
raips. the situation is becoming very
bad and recently I had reports telling
me that already villages are being
depopulated. I have asked them to
supply me with more facts and actual
figures with actual names. Their
contention was that women were even
selling their honour, their bodies, in
order to take out a living and Govern-
ment is not taking any serious steps
to alleviate this kind of a situation.

Taking the industrial situation. in
thig field also the situation is very bad.
In the Vizag shipyard 800 workers.



The Finance

3617

have been retrenched; jute workers ar=
being retrenched: tea workers are be-
ing retrenched. The workersin sugar
mills are being retrenched; for ex-
ample, in East Godavari Parry & Co.
workers have been retrenched, And
everyone knows the handloom wor-
kers are starving. By passing the
Handloom Excise Bill Government is
hoping to get Rs. 6 crores but it does
not propose to spend anything for
helping the starving workers and it
wants to spend the money on the im-
provement of the production of hand-
loom cloth. Government cannot show
a way out even to dispose of the
cloth that hag already been produced.
though it is only } of the total capac:ty
of the handlooms and it is only } of
what they were producing in 1939.
When it cannot show markets for
these 700 million yards of handloom
cloth, what is the use of thinking of
measures to further improve the pro-
duction, Practically 20. million wor-
kers are starving in the handloom in-
dustry. Now in Madras because of the
electricity cut the textile workers alsn
have been thrown out of employment.
In Coimbatore I was told that they
were working only two days per week
or sometimes four days per week,
while earlier they were working three
shifts, Now there is only one shift
and in certain cases just two shifts
So, unemployment throughout the
country is increasing. The Xoiar and
Oorgaum mines have been closed and
similarly there is retrenchment going
on in coal, mica and other mines. This
is the economic situation we have to-
day. Instead of improving it, plans
for increasing production are being
carried out and what is actually hap-
pening? More and more workers are
being retrenched and more and more
mines and factories are being
closed. This ig the situation and
the PFinance Minister, whatever he
might be saying, is unahie te
do anything because of the
policies which they are pursuing.
They are so blind that they do not
want to think in radical terms to get
out of the situation, because they are
so much enamoured of continuing

their policies and of linking the whole

[ 22 APRIL 1953 }

Bill, 1953 3618

economy with the British Sterling, with
the British and American economic
structure, so much so they refuse even
to consider the possibilities of increas-
ing trade or of increased economic
development in co-operation with the
Soviet Union, China and Eastern demo-
cracies.

Now, coming to the Minister for
Communieations, we have got the Air
Corporation Bill in which they pro-
pose to pay huge compensation o the
air companies, Now, take the postal
fucilities. I will give you a personal
experience and show how the cen-
sors—the Minister of Communications
and the Minister for Home Affairs tc-
gether—are dealing with this matter.
I had written a letter on the sixth
to Vijayawada saying that I was ar-
riving there on the 13th to attend the
Andhra Provincial Kisan Conference
and asking them to inform the orga-
nisers. This letter had been witnheld
till the 18th, till the Conference was
over, Similarly I had sent a telegram
saying that I would be reaching thers
to attend the Andhra Provincial Kisan
Conference at the end of March. Even
that telegram was not delivered.
Similarly I had written two or three
letters saying that I would attend the
Youth Conference in Kistna District
and other things in other places. None
of these lefters had been delivered.
After the Provincial Kisan Conference
wag over, on my way back I found the
letter addressed on the sixth had
reached. This is the way in which the
censors under Dr. Katju, aided and
abetted by the Minister for Communi-
cations, are carrying on their policy.

Now, take the question of visas. I
just read in today’s paper that the
Chinese Delegation which is to come
to the All India Kisan Conference to
be held at Cannanore has been refus-
ed visas. The Ministers on the Gov-
ernment side have got a habit of
accusing the Soviet Union, China and
Peopnle’s Democracies as countries be-
hind the Iron Curtain. They go on
repeating the terms “satellites” and
“Iron Curtain countries” and so on.
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But I would like the House and the
Government to consider the question
as to who is creating the Iron Cur-
tain. In fact. Dr. Katju, the Ministier
for Home Affairs, and the Govern-
ment are creating an Iron Curtain
around our own country. They want
to reserve those terms for the Eastern
Democracies because they cannot find
a better term. But all the time, T
would say, they are cutting off nur
country—*“Katjuing” this country-—
from the rest of the Democracies.
Thig is what the Government is doing.
They say that their relations with
all countries are very frec. and that
anybody can go anywhe e and any-
body can come here. But what actual-
ly is happening? They are refusing
passports. and they are denying per-
mission to people to come from Soviei
Russia and China. whereas there is nc
restriction whatever on American and
British imperialists, on any person
coming from those countries. or on
any person going from here to those
countries.

Now. with regard fo the question
of this House also. I have several times
made the suggestion. and I would cer-
tainly give that advice to the Con-
gresg Party, because it is in a maijority
and it is for that party to decide this
question. I ask: What is the purpose
of this House? Is ahy useful purpose
being served by this House? If the
Congress Party which is in a majority
continues to behave in the way they
are behaving, I would seriously ad-
vise that this House should be abolish-
ed. The Minister for Finance would
certainly save several lakhg of rupees
if they abolish this House. The Cons-
titution certainly says that this
House, for certain reasons for
which you have created this House.
can initiate Bills except Money Bills,
and can do certain other things. And
naturally, when 250 people are there,
you could certainly have broucht
many Bills here. which we could have
discussed at leisure while the other
House was discussing some other Bills,
sc that those Bills which had been
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discussed here would have taken much
less time there. Bills take a much
longer time there. We take less time.
Instead of making thig kind of ad-
justment, there is an attempt to neglect
this House completely. My informa-
tion today is that the Rules Com-
mittee of the other House have not
accepled the formation of i joint Pub-
lic Accounts Ccemmitlee. As regards
Select Committees also .on the Estate
Duty Bill, which is by no stretch of
imagination a Money Bill, they re-
fused to have a Joint Select Com-
mittee. Now, even as regards the
Air Corporations Bill. which also by
no stretch of imagination can be callad
a Money Bill, and which once wag to
be introduced in this House. they do
not want to have a Joint Select Com-
mittee. Of course the Congress Gov-
ernment knows that this House is not
going 1o set up Select Committees
over the head of the other House, be-
cause after all the Congress party has
a majority, and once the Congress
Darty decides in the other House not
to have a Joint Select Committee,
the members of the Congress arty
here will oblige them and will not
join with the Opposition to appoint
Select Committees once again on the
Estate Duty Bill. the Air Corporations
Bill, etc. The Congress Party is un-
fortunately in a majority in both the
Houses. and therefore they think they
can deal with this House in this way.
If that is the way in which they want -
to deal with this House., I would cer-
tainly advise them to bring a Bill to
amend the Constitution in order to
abolish this House. This would save
plenty of time for us, and it would
also save a lot of time of our Chair-
man also, so that he need not waste
his time here. If you do not care
much for the views of this House and
for this House, there is no sense in
our spending our time here. We also
have other important work in our
own constituencies, among our own
people. If this is the respect which
you show to this House, we shall wel-
come its abolition, because we shall
then be able to carry on more use-
ful work. We come here, and express
whatever we think, and go away. So,
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either you treat this House seriously,
or you abolish 1t.

(MR. DEpUTY CHAIRMAN in the Chair.)

10 aMm.

Now, Sir, I would like to say that
all Government  policies— financial
policies, tlaxation policies, etc.—
amount to one thing only, namely,
that they suppress the demands of
the people, and support the vested in-
terests. Whenever 1t 1s a questicn of
meeting the needs of the people, they
go on appomting committees after
committees. God knows how many
committeeg there are. There must be
hundreds of committees. I do ™ot
know what to say of this committee-
madness of the Government. Wbhen
they do not want to do anything, they
appoint a coramittee, then another
sub-committee. and then another sub-
sub-committee, and so on, There are
endless sub-committees. The whole
question is shelved in this fashion
This is the way in which the wnole
Government functions. The policy of
the Munister for Finance ig to find
money somehow or other for those
things. And naturally since, he is,
not inclined to tax the rich, he pro-
ceeds to tax betel-nuts and all kinds
of small articles which the people use.

I would certainly ask Government
most seriously to consider how long
they can continue such kinds of boZzus
financial policies, such kinds of bogus
taxation polictes, and whether they
are unot leading our country by the
surest path to rack and ruin, They
will do this, and later on come and
say that all this is being done because
there are Communists in the country,
hecause there are subversive elements
in the country, and because, unforty-
nately for them, there are the Soviet
Union and China in existence, who
are imoroving their economic condi-
tions day by day, who, by following
policies which are in consonance with
the people’s needs, are improving
their economic conditions. While that
is hapoening in other countries. here
in India the Government ig refusing
to follow policies which are in con-
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sonance with the needs ol the people,
and 13 following taxation and finan-
cial policies which are leading the
country to ruin,

For instance, take the question of
taxing the rich. Take the question
of reducing our expenditure. S-me-
how the Government convemently
postpones them. Take, for instance,
the Estate Duty Bill itself, It was
pending in the other House, The hon.
Minister for Finance in his reply on
the Budget discussion said that he was
going to see that this Bill was passed
in the current session. The latest
development is that with great diffi-
culiy—that is how the press has re
ported 1t—they have been able to pro-
vide five days to discuss the Bill. I
do not know whether they are going
to finish it, Also I am not in a posi-
tion to say when they are going fo
implement this measure.

I'ake, again, the question of
allowances The Congress of course
is 1n a majority. They do not want
to reduce the allowances, because
they would be setting a bad precedent,
and that 1s why they still stick on to
the old rate, even though there is the
recommendation of the Joint Com-
mittee, They will not reduce even
five rupees, and they go on postpon-
ing a decision month after month and
year after year.

If that is the way the Congress
Party wants to rule, naturally what
are we o say to the people who sent
us to Parliament? All that we can
say to our people 1is: “You have sent
ug to Parliament, but our cry is a cry
in the wilderness. The Congress Mem-
bers are in such a huge majority that
they simply want to go on wasting
public funds. Therefore nothing can
be hoped for in Parliament as long
as yon keep the Congress Party in
power”.

That is all that I have to say as
regards the financial policy of this
Government.
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Dr. J. P. SRIVASTAVA (Uttar Pra-
desh): Mr. Deputy Chairman. it is not
my intention to shower bouquets or
brickbats on the Finance Minister for
the Finance Bill. I consider him
above these. He has done a good job
of work. He has at all events main-
tained the status quo in most cases
His taxation policy is one which main-
tains the previous state of things.
Whether it is bad or good, it is not
for me to say.

Sir, I propose to deal mainly with
his magnum opus, the Five Year Plan.
There is no doubt about it that we
are all looking forward to great results
#rom the Plan. But, Sir, before we
look to what we shall be in 1956 or
1957—I do not know whether it ig a
four-year Plan or a five-year Plan
from today—I see that two years
have already elapsed and we do not
know what the state of things would
be at the end of three years ie, to
say, at the end of 1956. But let us
look into the state of things today.
The general economic condifton pre-
vailing today in the country is not
what it should be. To my mind, it
might have been much worse of course
and to that extent the Finance Minis-
ter deserves to be congratulated. The
conditiong might have been as bad as
we have found them in a neighbourinz
country. Undoubtedly he has prevent-
ed things from going too far and to
that extent he deserves credit and our
Congratulations. But more than that
I do not think we can congratulate
him for. The position today ig most
of the industries that I know of is
one of crisis. Almost every industry
faces a crisis. If we look fo the tex-
tile industry, we find that it is suffer-
ing from a crisis and if we loox to
the sugar industry, it is suffering {rom
a crisis. If we look to the steel indus-
1ry, it is also in the throes of a crisis
and so on and so forth. If we look
to the food procurement, we are not

yet out of the wood although some
noticeable improvement has been
made. Sir, generally speaking, the

economic position prevailing today in
the country leaves much to be desir-
ed. There is unemployment in the
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middle classes and in the working
classes and production has not in-
creased to the extent that we thought
it should. And what the next three
years will show, I am not able to say.
Therefore, Sir, it is necessary for
us to take some immediate steps fo
remedy the mistakes which are the
cause of all these difficulties in the
economic sphere today. I think this
disease of ‘crisisism’ is chronic and
before it gets too far, we should try
to cure it and the Finance Minister
is the only one who can cure ug of
this disease. Sir, I would sav tlhat
the Government is the prime genera-
tor of this disease, the Finance De-
partment is the prime generator of
this crisis. The Government could,
by its taxation and monetary nolicies,
have done a great deal to relieve the
country of this disease which ig eat-
ing into our economy.

Sir, now turning to the Five Year
Plan, we have heard a great (eal of
propaganda about it, but what one
hag to do to implement it and what
is really being done by a cummnm
man like me to implement it, i3 not
known, I have often wondered as to
how I could make myself useful in
implementing the Plan. Nobody has
vet told me ag to how I should set
about it and if the hon. the Finance
Minister would give me a tip, 1 shall
be very grateful to him. Sir, one re-
mark we heard yesterday that as a
result of the kindness in the heart of
the Finance Minister the rich are
getting richer and the poor are getting
poorer. I should like the Finance Min-
ister to say categorically as to whether
he shares this belief and whether real-
1y all his policies have tended to make
the rich richer. I do not class myself
among the rich; I may be on the
border line and thanks to the taxa-
tion policies of the Finance WMinister.
Prof. Ranga yesterday said that Rs.
10,000 is the limit, that is where the
rich stops and so that if a man makes
an income of Rs. 9.999. he Ytecomes
poor. I think that is what he meant
by his speech yesterday. Web., [
would like 1o know whether this defi-
nition of ‘rich’ and ‘poor’ is accepted
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by the Finance Minister. Sir, com- |
ing to the Five Year Plan, my quarrel
with it is that it is not ambitious
enough, that it does not go far enough.
After all we propose to spend Hs.
2,069 crores over a period of five years,
two years of which have alreadv gcne.
It gives us Rs. 400 crores a year for
expenditure, which works out per
capita to Rs. 5 a year. That is to say,
each person in the country is contri-
buting Rs. 5 a year towardsg the Five
Year Plan and the Finance Minister
expects a return of 11 per cent, on
that. The national income is expect- !
ed to improve by 11 per cent., at the
end of this period. I do not know
whether my figures are correct or
not; I am just talking from memory.
I say that a coniribution of that order
is nothing for improving the condi- |
tiong of the country. What are we
then to do? We have v have
money 1n order to improve the deplor-
able conditions existing in the country,
1o improve the standard of living of

the people and to give
Tnecessities of life

them bare ’

AN HoNx. MEMBER: How? )

Dr. J. P. SRIVASTAVA: That is
the problem, I think we have to have
a lot more money and we have got
ta set about the Plan in a way, put-

ting first things first. The best
and the most effective way to
improve the conditions of the

people, to my mind, is to concentrate
on agriculture. I am not giving the
same priority to industry, because un-
less there is purchasing power in the
people, industry will not flourish. The
Finance Ministry is too fond of im-
posing export duties so that we cannot
sell our products outside. As soon as
an industry establishes an expoct busi-
ness, down comes the Finance Minis-
try with an export duty which sirangles
the trade, and the money which was
coming into the country from outside
> stopped. This applies to textiles,
to jute, and it applies to sugar also.
Ag it is, we cannot export our surplus
sugar, 1 was saying that the best way |
1s to improve the economic condition |,

[ 22 APRIL 1953 ]

Bill, 1953 3626

of the peasants, the farmers and the
cultivators. Now, as far as I remem-
ber, we have about 300 million acres
of land under cultivation in the coun-
try. That is the figure given in the
Five Year Plan. Is it not possible to
so imprcve the techniaue of cultiva-
tion, to intensify cultivation, ag to get
one maund per acre extrg from this
land? 1If you get one maund per acre
extra from 300 million acres, you will
be getting Rs. 500 crores extra per
annum. That 1is simple calculation.
You can get that amount from the
same land and from the same labour.
and conditions in the country will

I improve greatly.

SHR1 RAJAGOPAL NAIDU:
ras):

(Mad-
May I know how it is going to

be achieved?

Pror. G. RANGA (Madras):
can that be achieved?

How

Dr. J. P. SRIVASTAVA: There is
no more wasteful industry in the world
than our agriculture,

Surt C. D. DESHMUKH: Does it
mean a cess of one mavnd per acre?

Dr. J. P. SRIVASTAVA: No. no.
See how he tries to seize money. Help
the cultivator to produce one maund
per acre extra

Pror. G. RANGA: The hon. member
was In charge of that Departmeant for
three years. He had three years to
do that.

Dr. J. P. SRIVASTAVA: Help him
to produce one maund extra per acre,
and he will make Rs. 500 crores extra
for the country, He will keep it for
the time being, but the money will
circulate. The money at least would
be there. The condition of the cultiva-
ter will improve and the country will
improve thereby. The purchasing
power in the country will improve,
If you do that, if you intensity your
efforts on that one little job with the
help of people like Prof. Ranga who
knows the cultivators so much, that
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[Dr. J. P. Srivastava.] consumer. This is a burden on the
will be a great achievement. I assure | consumer, and I do not know whe-

you, Sir, this is not an impossible feat.
The output of our land is :so terribly
poor. It is only about one-forth of
what it should be. We produce abut
50 million tons of foodgrains in the
country, and I am sure we can in-
crease it easily. What would happen
if we double the output? We will
have nothing but foodgrains in the
country.

SHr! J. R. KAPOOR: We will eat
more and get fatter.

Dr. J. P. SRIVASTAVA: India
should feed not only her own popula-
tion but also that of the neighbouring
countries. There is enough of land,
enough of resources and enough of
man power in the country.

Then to improve the condition of
the rural masses, you have 1y consi-
der developing our cottage indus-
tries, Now, I ask you in all serious-
ness as to what is being done for the
development of cottage industries.
You talk a great deal about it, but
what has been the result so far? What
dividends have you reaped from your
efforts? I should say with great res-
pect, nothing. What is the reason?
There is no organisation of the peo-
ple engaged in fostering cotinze in-
dustries. They need expert help, they
need sales organisations, they need
the supply of raw materials at econo-
mic rates which they do not get.
Talking about the handloom indus-
try, a great deal has recently been
said about it. Recently we
passed a Bill at the instance
of the Finance Minister imposing a
cess of three pies ver yard of mill-made
cloth. 1 do not know aow this money
is going to be utilised. If it is going
to be spent on the salaries of all kinds
of people who would tour the couniry-
side for their pleasure partly, the
money will be wasted This is a cess
on mill-made cloth all right, but let

there be no doubt about it
that ultimately it is the con-
sumer who will pay it. Every

tax of that kind which ig imposed on
commodities falls ultimately on the

ther you will get value for it. You must
organise this industry on the model of
the cottage industries in places like
Scotland. The Scottish cottage-made
tweeds are in great demand all the
world over. It is the best dollar
earner which Scotland has got. You
have got looms there in thousands of
cottages, the production is turned
over to an association which finishes
and standardises it snd then sendg it
to places like the U.S.A., where the
prices of Scottish cottage-made tweeds
are three iimeg the prices of null-
made tweeds. We can do similar
things here. I had an offer from an
American firm that they uare rrepared
to buy any quantities of handlonm
products at very fancy ptfices provid-
ed we can guarantee the deliveries and
vniformity of quality and I approach-
ed States Governments and several of
them but to no effect. Ir that way,
how can you encourage tiv. handloom
industry? What have you done now?
One of the ways that you want to help
the handloom industry is by asking
them to make dhotis and you have cut
down the mill production of dhotis by
40 per cent. That is to say that
this 40 per cent. has been reserved
for handlooms. I don’t know whoever
got that brain-wave. Have you heard
of a handloom dhoti being worn ex-
cepting in Madras? In wladras, of
course it is worn. In U.P.. Punjab,
Bihar, and Bengal—nowhere it is worn,
Saris—yes but not dhotis with the
result that if the newspaper reports
are to be credited, Dr. B. C. Roy, the
Chief Minister of Bengal, came to the
Government of India ara said “What
rubbish you talk, my miils ars going
to make their full quota of dhotis.”

Mr. DEPUTY CHAIRMAN: I might
draw the attention of the hon. Mem-
ber to the fact that thig m.tier has
been fully debated over when the Bill
was passed by this House. The hon.
Member ig making a postmortem
examination.

Dr. J. P. SRIVASTAVA: T am refer-
ring to the Cottage Industries. I am
giving this as an example that this
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kind of thing is not going to help ‘he
Cottage Industries. The handloom
weavers will not be able to take ad-
vantage of 1t and you have created
blackmarket in dhot:s. That is what
has happened in these parts.

Now the right end to begin the Five
Year Plan is 1n the villages by im-
proving the outturn of the land and

by establishing Cottage Industries
there. There 15 scope for a lot of
them and if somebody gnt about it

in the right way, I am sure g great
deal can be done.

The next thing would be the develop-
ment of industries. We know that the
Plan has divided the industrial acti-
vities mto two sectors—one Public
Sector and the other—Private Sector.
We ought to examine a little more
closely as to whether the Private Sec-
tor is going to come up to our expec-
{iations and if not, why not. 1 find
nmyself that there 1s no enthusiasm
anywhere. There is no incentive any-
where. May be, the risks are too
great and the profit is too litlle., We
have been told many timeg that there
should be no profit motive. But I
have yet to come across a man alive
who does not want money for his
labourg and for his investments. You
may regulate profits, you may fix them
at a reasonable level but you must see
to it that the man who puts forward
hig money, the man who uses his
brains and his resources gets adequate
return for all that. If the return is
not there, you will not simply have
the money and you will not progress.
Then we have to see whether there is
money in the country. Of that, 1
am sure, the Finance Minister ig a
better judge than myself. To my
meagre knowledge, there is no money
now in the country. It is very lhittle.
When Government loans are floa.ed
and they get no response, what does
that indicate? The problem which
needs to be investigated is whether
under the present conditiong existing
there is and there can be CAPITAL
FORMATION. That is very impor-
tant indeed. Capital does not come
from the capitalists. It comes from
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everybody, mostly from the middle-
classes. They invest their savings 1n

Government loans, bonds, and 1n
shares in the various enterprises. In
all companieg run by the capitalists,
the majority of the capital is distri-
buted among the smaller people and
my own experlence ig that nobody has
got the money just now to invest. 53
long as that persists, there will be
little hope of getting money for the
private sector. There is a very im-
portant factor which seems to have
been overlooked in the Plan. All our
mills and factories are worn -=ut
completely. We ran them to death
during the war and they badly re-
quire replacement and renewals.
Where ig the money to come from for
that? It ig an impoitant thing 1 have
just been to Europe andevery facioy
there has replaced its plant with more
modern equipments, more u-‘dern
machinery and even buildings have
been built uptodate, 1 ghting has been
changed and everything has bcen
done to modernise the concerns. We
have not done thig anywhere and co
our efficiency is low, our output 1is
poor and our production is not so
good. I think it 1s very necessary to
change the machinery and put more
modern plant and keep pace with the
remaining countries of the world.
There are no accumulations of depre-
ciation anywhere. If you examine the
balance-sheets of all the big companies
even, you will find that they have not
got the money to replace their worn-
out plant. I think their requirements
will total up to a very large figure in-
deed—may be Rs. 1,000 crores. Where
ig that to come from?

Sir, we have to decide first of all
another thing and we must decide it
once and for all very clearly and with-
out a shadow of a doubt and that is,
what sort of economy are we going to

have? Let there be no manner of
doubt about our decision on this
point. I am not opposed to fhe socia-

list form of economy. If you want to
have it, by all means have it. I will
support it; but do not leave us in any
doubt, because that hurts the country.
Never mind individuals, but do not
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let the country suffer. If you think

Government can run the industries

better, that Government is quite compe-

fent to take charge of all the......

Sur: C. D. DESHMUKH: What
about compensation? No compensa-
tion?

Dr. J. P. SRIVASTAVA: 1 leava
that to the ccnscience of Government.

SR C. G. K. REDDY (Mysore):
Government have no conscience,

Dr. J. P. SRIVASTAVA: If you
want to nationalise the undertakings,
do it, but not the half-hearted nati-
onalisation that you have been doing.
I was pained t{o see that in the sort
of nationalisation that you have—in-
cluding the air-lines and all that—
you want to have board of directors
containing non-officials. What sort of
nationalisation is that? These non-
officials are in a wonderful position,
for they have no responsibility, no
stake in the concern and yet they
have full power.

Pror. G. RANGA: Like the Minis-
ters.

Dr. J. P. SRIVASTAVA: That is a
wonderful way of doing it, I think.
When J. R. D. Tata runs a concern of
his own he knows that if he lost money
he would suffer. But a chairman >f one
of these corporations if the corpo-

ration loses money, does not
feel that it is any of his «n-
cern, it does not hurt him. So this

is a wonderful way of mnationalisa-
tion. It seems to be some kind of a
compromise between nationalisation
and some thing else—I don't know
what that is. But I must say, if you
want to nationalise, do it properly.

One thing that we have come to
depend on very largely is foreign capi-
tal. We hope that money will pour
into the country from other coun-
tries. We have not seen a great deal
of this downpour yet; but what little
we have seen after all, does not benefit
our country to the same extent as our
own money would bhave done, be-
cause......
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Pror. G. RANGA: There is no capi:
tal in the cvountry, you say.

Dr. J. P. SRIVASTAVA: Well. our
own money would have done it, be-
cause you Kknow the profits—the
cream of the thing—is taken out of
the country. The foreigner puts in
hig money here and takes out the pro-
fits. He has the right to take away
the profits and so we are. in a way.
the losers over 1t. Although beggars
cannot be choosers, and if we have
no money we have to get it from
others, yet T would say that that is
not an ideal way of developing the
ecountry. 1 know of a certain State
very near—Nepal used to be one, for
instance—which would not allow any
foreigner to enter ior exploitation.
They would not allow any foreign
enterprise to come in. They would not
even allow any man to go up there.
I tried to go there and they pushed
me out. '

Diwan CHAMAN LALL (Punjab):
How wise of them.

Da. J. P. SRIVASTAVA: So this is
the kind of thing which we have to
hear in mind. If we have very large
toreign stakes in the country, unless
we produce a Mossadog, there will be
difficulty. So the best way, to my
mind, to sum it all up, is that we
should start at the rural end and that
will give you {he money that you need.
That will enable you to carry on with
expansion in other fields.

Surr K. S. HEGDE
how many years’ time?

(Madras): In

AN Hon. MEMBER: When?

Dr. J. P. SRIVASTAVA: You can
do it tomorrow. Why not? Go and
tell the cultivators to use better seeds.
Give them a little water and a little
manure. These three things will give
you betler yield from tomorrow.

Surr K. S. HEGDE: In the word
“you” are you excluding yourself?
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Dr. J. P SRIVASTAVA. I certainly
inciude myselt. 1 have done 1t myselt
and that 1s why I say 1it. It can be
done I falk trom my experience and
I say it can be done If you do that,
you will find the {farmer taking up
your suggestions. You take the Sin-
dr1 fertilizer It 1s very good no doubt
but the farmer has got his own manure
which 1s being wasted today. That
excellent manure 1s a compost made
out of cow-dung, that cow-dung he 1s
burning off today, which 1s criminal
You should see to 1t that he uses the
compost, 1e cow-dung 1s converted
into compost, and he should utilise 1t

as a manure There 15 no befter
manure than this compost Your Sin-
dr1  manure—ammonium sulphate—is

good, but that requires technical skill,
otherwise 1t does harm to the crop
and so the farmer is afraid to use it.
It will be some time before he takes
to the use of this manure While he
has his own cow-dung which
like Unani medicine, can do
no harm, why should he
resort to the Sindri fertilizer which
is like a penicillin iniection?” We do
not want penicillin injections if we
can cure the disease by Unant medi-
cine or Vaidya medicine

Sart RAJAGOPAL NAIDU Call it
homeopathy, please

Dr. J P SRIVASTAVA If you ac-
cept this suggestion. then you will find
the farmer’s production increasing
over-night That I can say But un-
fortunately 1t has not been done in
that way With missionary spirit
everybody should go to the village,
not sit here but go to the village, and
apply our<elves to this task There is
no use sitting and talking here and
hoping that somebodv will do the job
for us We must do it ourselves.

Government
the financial

So. T coneratulate the
on holding the fort on
front

While congratulating the Govern-
ment for bringing out a Plan which
when implemented, properly and fully,
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will be exiremely useful to us, I feel
that more activity 1s to be shown 1n
tnose directions I would hke 1o know
very much irem the Finance Minister
what a common man like me can do
to help 1n the execution of the Plan.

SHRI P. V. NARAYANA (Madras):
Mr Deputy Chairman, the most wel-
come feature ot this Finance Bill s
the provision tor raising the mummum
taxable Limit from Rg 7600 to Rs
8,200 1n respgct of Hindu undivided
families and from Rs 3,600 to Rs. 4,200
In respect of individuals. The worst
part 1s the proposal for Increasing the
postal rates for packets and parcels I
do not think the Government will be
able to get any appreciable additional
income  As a matter of fact 1 remem-
ber. some years back when the price
of the post card was raised. there was,
I think a fall in the revenue This
seems to be a verv minor matter and
[ think the Government could re-con-
sider and give up that proposal be-
cause it affects the moor Of course,

anv addition to the rich does not mat-
ter

In respect of the raising of the
minimum  taxable imit, 1 don’t think
I can congratulate the Government be-
cause though it 1s advantageous to
about 70.000 assessees. there will be
great relief in respect of the work for
the staff It 1s advantageous to both
the lower income group assessees and
Also for the Government by which the
Government saves a Iot

Government have announced that
the Andhra State will be formed on
the 1st of October and this announce-
ment and the other steps, egq, the ap-
pointment of Mr. Justice Wanchoo to
go into the question. were taken long
before the Budget proposals were for-
mulated but, I am so sorry that there is
no provision in the Budget for any
grant or subsidy for the new State
It has been admitted that the new
State will be a deficit State for some
years to come, and, added to that,
we have been asked to get out of the
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{Shri P. V. Narayana.]
Maaras City and hnd a capital also.
Chanaigarn, the new capital of Punjab,
I am told, is estumated to cost about
Rs. 15 crores and it will cost us about
Rs. 10 crores to build a new capital.
For a iew years to come, we may be
in need of some subsidy or grant from
the Government at the rate of a few
crores ana so. 1 hope that the hon.
the Finance Minister will come for-
ward with some supplementary grants.
For this purpose, I hope the hon. Min-
ister will have a soft corner for Andhra
Desha and Andhras. Mr. Justice
Wanchoo was appointed by the Cen-
tral Government to enquire into those
details and submit a report; he sub-
mitted a report but I am sorry to say
that those recommendations have not
been accepted by the Government. Mr.
Justice Wanchoo is the Chief Justice
of the Rajasthan High Court, an im-
partial judicial officer and his report,
in respect of essential things, cught to
have been accepted by the Gaqvern-

ment,

Mg. DEPUTY CHAIRMAN: We are
considering the Finance Bill, Mr.

Venkat Narayana.

Surr P. V. NARAYANA: Pardon,
Sir? .

Mgr. DEPUTY CHAIRMAN: We are
considering the Finance Bill and I
want the hon. Member to be more re-

levant.

Surr P. V. NARAYANA: They have
been ralsing taxes by giving effect to
these proposals and even in spite of a
huge revenue and this revenue sys-
tem, they have not provided any grant
for the construction of a new capital
and for the rununing of the new State.

Mr. DEPUTY CHAIRMAN: I think
you will have occasion when the Bill
for the creafion of Andhra State comes
in. You will have ample #me to
speak. I think it is premature now.

[ COUNCIL ]

Bill, 1953 3636

SHRr P. V. NARAYANA: I want to
give them time so that they may be
ready with those proposals. It is only
with that view that I am......

Mr, DEPUTY CHAIRMAN:  Any
way, it is not relevant to the Finance

Bill.

SHr1 C. G. K. REDDY: General
principles can be discussed on the Fin-
ance Bill.

Mr. DEPUTY CHAIRMAN: Any-
thing between A to Z can be discuss-
ed that way.

SHRI P, V. NARAYANA: A Member
from Mysore took about four to five
minutes for the improvement of Mal-
nad and I will fake only two or three
minutes......

Mr. DEPUTY CHAIRMAN: He took
12 minutes for the whole speech.

SuRI P. V. NARAYANA: For this
purpose, I will take only 2 or 3 minutes.
I will not take much time.

So, even in respect of the tempo-
rary capital, his recommendations
have not been accepted by the Gov-
ernment. Why should they appoint
these impartial people? The same
happened in respect of the Dhar Com-
mittee proposal. Whatever it was, 1
am now insisting on a provision for
the construction of the new capital for
the Andhra, It is only from that
view that I have been saying these
things, nothing else.

About half of our revenues are spent
on Defence, on the maintenance of our
Defence Forces and the purchasing of
stores. In Great Britain, according to
the figures, it is 1/4th of the total
revenue that is being spent for the
Defence, but here it is about 45 to 50
per cent. In spite of the grant of
more than Rs. 200 crores a year, the
general standard of the three services
is so very low. Out of the Rs. 250
crores about half goes for the pur-
chase of stores. etc.; the present sys-
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tem of purchases is very unsatisfac-
tory and I am told that if proper and
satisfactory arrangements are made, a
saving of about 30 per cent. can be
effected. I hope the Defence Minister
will see to it, Sir.

As regards the intermediate and
minor ports in the Coramandal Coast,
Kakinada is a very important minor
port. Now, in view of Mr. Nanjundia’s
report, it has been classified as an in-
termediate port. It was an important
port formerly but not now because
proper attention is not being paid to
that port. I hope that port can also
be considered for conversion into a
major port because it is an important
port.

Surt RAJAGOPAL NAIDU: You
have got Visakhapatnam very near to
it.

Surr P. V. NARAYANA: Visakha-
patnam is for some other purposes; for
defence purposes it is very useful and
for the general trade, for the calling
of steamers in respect of mercantile
business Kakinada is very important.
That is the advice given by many ex-
perts .

I come next to the Five Year Plan
Unless the Government tries to secure
the ro-operation of all the other de-
mocratic parties, I don’t think it is pos-
sible for them to implement the differ-
ent schemes embodied in the Plan. The
Government meed not be proud of the
present majority in the Parliament, be-
cause many of those Members were till
verv recently classified as non-con-
gressmen and reactionaries. They have
no contact with the people and so, it
is essential for Government to look to
the Members of other Parties for co-
operation. Then only the Five Year
Plan may be a success.

In Clause 3 of the Finance Bill, the
Income Tax Act is sought to be amend-
ed for giving exemption in respect of
annual va.ue of a residential house
which the owner is unable to occupy
by reason of his occupation or em-
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ployment elsewhere, No doubt, this
removes a hardship but there is an-
other great hardship in that very sec-
tion, that is section 9. I have given
notice of an amendment—of course
that has not yet been circulated—for
removing that hardship, that is. to ar-
rive at the net income of a property,
the fax payable and paid to local
authorities must be deducted in full
At present. only half or 1/8th of the
annual income, whichever is less, is
allowed. My amendment seeks to
have full deduction of the total tax or
1/4th of the annual rental income
whichever is less and I shall speak on
it at the proper stage. Sup-
pose I get about Rs. 5000 for
a cerfain house and I pav about a
thousand ruvees for municipal taxes
and Government taxes. then in that
case to arrive at the net income of
that proverty vou must deduct that
Rs. 1000 and if vou do so it {s onlv
Re. 4000 as T have paid to the Jloeal
authoritv and to the Government Thev
are all publie authnrities Sn  the net
income it must be Rs. 4000 and not

Rs 5000 So it iz only just that the
Government should deduct all the
taxes navahle tn the loeal autharitv or
anv ofher nublic autherityv and then
arrive st the net income and that net
inrome onlv shonld be assessahle 1

hope the Government will consider and
accept my amendment.

With these words, Sir, I resume my
seat.

Surr V. G. GOPAL (Bihar): Mr.
Chairman, Sir, at the outset I support
this Bill and I compliment{ the Fin-
ance Minister for nicely handling our
finances for the last couple of years,
because two years ago we were facing
a crisis year and we thought that we
would have a crash. We were fearing
very much but we find that we have
escaped that crisis and we are better
off now than what we were be-
fore.

Sir, when this Five Year Plan and
the Community Project scheme were



The Finance

3639
LShri V. G. Gopal.}
given to our countrymen, particularly
to our labourers and workers, they
took them with great hopes and with
enthusiasm. They thought that at
least in this Plan and in the Commu-
nity Projects they could expect their
deliverance., But, Sir, for the last
one or two years we find that there is
slowly growing unemployment. If
this unemployment problem is not
checked immediately and nipped in the
bud I fear that we may have to face
a great agitation and crisis among the
working classes. At present we find
that the crisis of unemployment is not
only spreading in the private sector
but also in the public sector. We find
that in the Jharia coalfield, in Giridih,
Bokharo and Bermo thousands of col-

liery workers are becoming unemploy-

ed. At Bermo the Government have

closed down the railway colliery that
was there till about a year ago and the
thousands of workers who were rais-
ing coal there became unemployed
there. Recently the Central Tribunal
at Dhanbad have accepted the large-
scale refrenchment at Giridih, at
Bokaro and also in some other places
in Jharia. The Indian National Mine
Workers Federation have already rais-
ed their voice against this and they
have requested the Government to
stay retrenchment in these govern-
ment-owned collieries and also they
have requested the Government to ap-
point a Conciliation Board to go into
the working conditions of the workers
in the coalfields. There was an Award
sometime in 1949. I mean the Award
of the Conciliation Board of 1948. It
is now existing in the coalfield. Hut
a lot of anomalies have been {ourd
in this Award and from time tu time
the workers engaged at the coalfield
have requested the Government once
again to appoint a new Conciliation
Board to find out the anomalies and

remove them. There is also a great
anomaly in the wages. Of course the
Award has given the workers quarter-
ly bonus on the basis of the attendance
they put in and it has been the expe-
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rience of the workers in Jharia that
somehow or olher some people have
used thelr purse and influence in
pringing about illegal strikes now and
then by which the workes not only
1ose the gquartely bonus for that quar-
ter but also for the ensuing quarter
as by the time the bonus tor the en-
suing quarter is due, a strike is ar-
ranged and this process goes on from
guarter to quarter.

11 aM.

Sir, the condition at present
obtaining in the coalmines is
very bad and it requires a proper study
and requires a thorough overhaul.

A township at Bhulia in Jharia has
been built at great cost but it is a pity
that 1t has been built at such a distance
away from the coalfield area that it 1s
extremely ditficult for the workers to
go to that distance and live there and
come to their working place.  They
have no facilities of conveyance f{o
come from there to their place of work
and to go back. Therefore that beau-
tiful township is now practically empty
and the workers are not living there.
On the other hand the housing condi~
tion which is obtaining in Jharia is so
bad that one cannot imagine how
human beings can live there. The
working condition inside the colliery
also is very bad. Therefore it is high-
lv necessary that the Government
should as quickly as possible appoint
a Conciliation Board not only to go into
the working condition but also to look
into the condition of their wages. the
dearness. the bonus as well as their
other welfare work. Sir, what is true
in the coalfield is true also in the mines
such as iron ore, manganese. lime-
stone, dolomite and so on. These
mines are mostly situated in Bihar and
Orissa. They are in the distriet of
Singhbhum in Bihar, and in Keojar
and Sundarban district of Orissa. You
will be surprised if T say something
about the conditions of the workers
engaged in these mines, particularly in
the limestone and manganese mines; I
mean their condition is appalling. They
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have to crawl on their belly to go into
their houses which are provided by
the employers. They have no medical
facilities, they have no schools and
they have no sanitation and fcr water
particularly in the summer season they
have to go miles and miles away.

A very very bad position is obtain-
ing in these mines. I have seen a mine
at Birmandipur where about 10.000
workers are engaged, both male and
female and that is a limestone mine
owned by Bird & Co. cailed Bisra
Lime Stone Company. Here for
10,000 labourers there is only one hos-
pital with only 10 beds and the beds
are also very poorly furnished. At the
mines they are not having all the
necessary things which the Acts re-
quire them to provide. They have no!
provided baths, requirements for the
children and so on. I request the Gov-
ernment to appoint some sort of »
Commission or an Enquiry Body to go
into the working conditions of the mine
workers in those areas and submit a
report to Government for necessary ac
tion.

Secondly, I wish to state that we are
facing a great unemployment problem
in the State of Bihar, partieularly
among those who are engaged in shel-
laec. The shellac industry is facing a
crisis here. About 20.000 labourers
who were working on shellac are now
without iobs and although the State
Government have appointed a body to
go into this, I feel that shellac which
brings a lot of revenue from outside
India should receive the attention of
the Ceniral Government also.

In the Indian Iron and Steel Com-
pany which manufactures sleepers for
the Railway Board, about 900 em-
ployees have been laid off since Octo-
ber last year and they don’t know
when thev could expect to go back.
And the compensation they got is a
very paliry sum. They got only five
weeks’ pay as compensation and their
condition is miserable. We talk about
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increasing production, but if we go
through the statistics, we find that in-
dusfrial production has gradually in-
creased all round and the industrialis{s
have made large profits, but, then, pro-
portionate increase in the income of
the workers is nof noticeable. The in-
dustrial fruce between the workers, the
employers and the Government arriv-
ed at about three or four years ago
brought about the present situation of
the growth of industrial production
but the workers were not properly
benefited by the increased profits of
the employers. Sir, I wish to tell you
this, that, now the industrialists are
thinking of rationalising their indus-
tries. I can understand their anxiety
to rationalise to keep pace with the
competition from abroad but at the
same time unless employment is found
for the workers thrown out by this
method, I feel that Government should
not allow the industrialists to ration-
alise. Therefore, I feel that rational-
isation, although it is good for pro-
duction, competition, etc., in the long
run is not good for the country. Sir,
we have got a factory where agricul-
tural implements such as faudas, mam-
maties, pick axes etc. are manufactur-
ed. That is ihe only factory produc-
ing these implements on a large scale
in India and that is at Jamshedpur.
They have been manufacturing about 3
lakhs of tools per month, but then,
God knows whal happened. A great
slump in the market has come about
and the company has come out with a
statement that they are unable to sell

their products—these faudas. mam-
maties and pick axes. We have
got the Five-Year programme; big

dams are being constructed and thou-
sands of workmen are being employed
there anl how is it that we do not
want faudas, pick axes and other
things? The result is this that em-
ploy~es who were earning handsomely
on that job have been let off. Al-
though we were able to obtain some
compensation for them for five months

on a sliding scale from the first month
onward. and although they have had

alternative employment, their income
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has been reduced to one-half or one-
third. So I feel, Sir, that there is
something radically wrong if our coun-
try cannot absorb the production of
faudas, mammaties and pick axes,
while more and more construction
works are going on throughout the
country. This matter surely requires
the attention of Government.

SHRI T. V. KAMALASWAMY (Mad-
ras): They are costlier than the indi-
genous ones.

Surr V. G. GOPAL: How are people
manufacturing at lower costs? There
is no other manufacturing concern in
India.

Surr T. V. KAMALASWAMY: The
village blacksmith makes cheaper ones.

SHR1 V. G. GOPAL: Then, Sir, I
want to tell one thing more. That is
about the condition of the landless
agricultural worker. The Central

Government during the time when Shri
Jagjivan Ram was the Minister for
Labour, appointed a Commitiee to go
through the agricultural labourers’
conditions. Even the Provincial Gov-
ernments were asked to go into that
-question, but up till now we do not
know what exact action has been taken
for improving the condition of the
landless agricultural labourers.

Then, Sir, the other thing is about
‘the merging of 50 per cent. of the
Dearness Allowance with the basic
pay. I congratulate the Government
tor taking the bold step and accept-
ing the recommendations of the Com-
mittee and for merging 50 per cent. of
the Dearness Allowance with the basic
pay of the emvplovees of the Central
Government. but I find that this has
not been done by the State Govern-
ments and in the private sector. 1
-think, Sir. that what the Central Gov-
ernment has done should be done by
the State Governments and the Cen-
tral Government should bring pres-
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sure upon the employers in the private
sector also to- extend this benefif to
their employees.

Coming to the Workmen's Compen-
sation Act, this Act i1s on our Statute
Book since 1923 and very few amend-
ments have been made to that—parti-
cularly about the quantum of relief. I
teel, Sir, that the time has now come
when the Central Government should
revise the Workmen’s Compensation
Act and bring it into line with today’s
income of the employees and also bring
it up according to what is obtained in
other countries.

Then, take the Employees State In-
surance Act. I am sorry to say that
since the introduction of this Act, only
in Delhi, Kanpur and some part of
Bombay it has been implemented.
There are vast industrial areas that
have not been covered although the
companies are paying to this fund. I
feel that at this rate it will take years
and years before all of them get this
benefit. Government should take
steps for quickly implementing this in
other States also. The Labour Rela-
tions Bill which was taken up during
the time when the hon. Shri Jagjivan
Ram was the Minister for Labour met
with serious opposition not only from
the emplovers but also from the em-
ployees and it was found that it should
be altered to some extent and again
brought before Parliament. The alter-
ed one was circulated by the hon. Mr.
Giri and several meetings have been
held—meetings between the Labour
Ministers and the Central Government
officers. but I do not know when this
is going to come upn. I feel. Sir. that
this Labour Relation Bill should be
brought forward before Parliament as
quickly as possible.

Lastly, I wish to state something
about Jamshedpur which is the first
steel city not only in India but I may
say, in the East. Unfortunately, this
city is recelving step-motherly treat-
ment both from the State Government
and the Central Government. The
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State Government says: “We are not
getting any excise duty or sales tax
from this company; so why should we
bother about improving the conditions
of the city?” and the Central Govern-
ment says “It is the State Govern-
ment’'s responsibility; why should we
bother about it?” The result is that
they are not getting even a single Gov-
ernment-sponsored civic amenity for
non-industrial population of Jamshed
pur. There is not a hospital; there is
not a college; there 1s not a technical
institute sponsored by Government
There is nothing there. I feel that
this city, which attracts the attention
of ftravellers from abroad and which
is a place of pilgrimage for Indians,
should receive the attention of both
the Central Government and the State
Government. If the State Government
has not got adequate finance the Cen-
tral Government should finance a good
hospital and there should be a good
college; Tatas are spending lakhs of
Tupees in providing amenities—but I
feel that the Central Government can-
not absolve themselves from their res-
ponsibility. I would therefore request
Government to look into that question
and see that a good college, a science
college. a technical institute, hospital
ete are provided

Surr H. C MATHUR (Rajasthan):
Mr. Deputy Chairman. Sir. in discuss-
ing this Finance Bill, we are now ac-
tually having a last round of discussion
on our budget for the present year.
“This budget, as the hon. the Finance
Minister has very correctly observed,
has to be viewed in the context of the
Five Year Plan. He has spoken with
confidence and given us an assurance
‘that all the money that will be neces-
sary for the implementation of the
Plan would be made available. I for one
had no reason to doubt the assurances
given by the hon Finance Minister.
The hon Member, the Leader of the
Communist Party, today mentioned on
the floor of the House that so far as
the implementation of the Five Year
Plan was concerned, particularly in
the State of Madras and the State of

29 CSD
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West Bengal, it was already a broken
reed. I am not aware of the fact.
But I do not wish that we should cast
any spell of doubt and difficulties 1n
connection with this Five Year Plan,
and I very much wish that the hon.
Finance Minister would 1eiterate and
assure the House that so far as the
financial side of the question is con-
cerned, we shall not be in any diffi-
culty. As a matter of fact I take it
that all the funds that would be neces-
sary for the implementation of the
Plan would be made available, and I
proceed on that basis.

I would like to observe that money is
certainly very important in the imple-
mentation of the Plan, but I wish to
point out that no less important is
how we use that modney 1 would like
to make a clear distinction between
governmental machinery and the ad-
ministrative machinery which will use
the money Our experience in this
matter has not been very happy.
Through the deep study of my hon.
friends Mr Mahanty and Mr. Rath we
have heard quite a lot about the Hira~
kud Project. We have also heard here
that the Bhakra-Nangal Project has
also developed almost into an estate
for the American experts, wanted and
unwanted. We know quite a lot about
these two projects. But I think you
do not know that even on the Cham-
bal Project, which is yet fo make a
beginning, so far as this House is
aware. they have already wasted a
clear million ruvees. This sum has
heen completely wasted. And they
have now thought of shifting the site
of the dam from one place to another.

A few Members of Parliament went
1o Nilokheri a few days back. 1 was
also one of them. I am not going into
the details, but I submit that the ex-
perience of all of us about this place,
which is so highly spoken of and which
is almost a show-viece of our Govern-
ment, was most disappointing.

I do not wish to enlarge on this list.
It is absolutely unnecessary.
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Sur1 J. R. KAPOOR. In what res-
pects was 1l most disappointing?

Sur: H. C. MATHUR. 1t will take
a long tmc to nairate it I do not
think I will be able to do it 1 will
just mention wn passing that Nilokheri
has got certain industrial undertak-
mgs We have got theie a gaiment fac-
tory tor producing huge quantities of
clothing. "1lhe tailoring and cutting
part ot the urganisation has complete-
ly closed down The machinery 1s
lying idle, because they feel that they
cannot find a market Similarly, when
we passed on to other workshops ana
had talks with all those people work
tng in those workshops, they explain-
ed to us in what straits they were
and how they were finding it absolute-
ly difficult to carty on Then, Sir, we
went to the agricultural colony, and
1t hurie me to have to say that the
quarters provided bv the Government
and where all those people were hous-
ed are not half as clean as the other
houses whirh I saw i1n the neighbour-
ing villages Even there, the peopie
who have been settled on the land
have been given aboul 6 acres of land
for each family and some of the fam:-
lies have got to support about 10 to
12 members We had a discussion
with one such family and we were told
that even for the sustenance of that
family they had to purchase their food
grains. I have only mentioned a little
to satisfy my friend. If I were to go
into further detail, T am more than
confident that I would convince him
that Nilokheri has been absolutely ill-
conceived It 1s sustained today only
because the Punjab Government has
got a big institution there which is
keeping about 400 students and be-
cause of the polytechnic which is work-
ing there, and because. now that Nilo-
kheri is developing, it has got a centre
for all the adjoining villages to come
and make purchases

As T submitted, it is not my inten-
tion to dilate upon this matter and 1o
enlarge this list or to indulge in accu-
sations. My complaint is that, though
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we make mistakes—everybody makes
mistakes——i1t 1s most unfortunate that
we ake no iessons, that we are not
wanung to learn {rom past happen-
mgs FBvery day we see that unworthy
efforts are being made to screen these
scandals and these failures If we
feel that the Five Year Plan should
achleve the results which we all so
much desire, I definitely think that we
shall have to gear up our government-
al machinery, and we shall have {o
exercise better and tighter control
over the administrative machinery. If
we want to achieve results commensu-
rate with the expenditure which is in-
volved. then definitely all this will
have to be done. We may find money
But the money would be absolutelv no
use to the country wuntil and unless
we gear up our governmental machi-
nery and also tighten our control over
the administrative machinery

Sir, we are all very anxicus {o see
that this Plan 1s fully umplemented,
and I am very happy to be able to
assure you that particularly m my
State the Opposition 1s giving the full-
est co-operation 1in the implementation
of the Plan, and you will be happy to
learn that only a few days back, when
they were having the National Week,
every member of the opposgition joined
the Congress members, they all went
to the villages and did whatever they
possibly could to propagate the objects
and aims of the Plan I may submit
in this connection that the Secretary
of the Planning Ministry i that State
had 1ssued a circular asking for the co-
operation of all members, and all the
official and non-official members of the
State Legislature together, after a dis-
cussion, decided that a sum of Rs. 25
lakhs should be spent, as follows.—Rs
5 lakhs for approach roads, Rs. 10
lakhs for minor irrigation works Rs. 5
lakhs for rural (drinking) water sup-
ply schemes. and Rs 5 lakhs for grant
of taccavis for construction of irriga-
f.on wells They decided that these
sums should be set apart to be spent
nn works in the different areas to be
started during the Wational Week and
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to be completed by the end of June
1953.

And all the Members of the
Legislature were called upon to submit
their respective schemes on all these
various items by the end of March.
Well, Sir, the Members of the Opposi-
tion, I know, sat overnight and
submitted schemes covering each and
every constituency under all these vari-
ous heads and I have to submit it with
very great regret, Sir, that not one of
these schemes was scrutinised, not one
of these schemes was adopted during
the National Week. Do you think, Sir,
you will be able to have that co-ope-
ration and enthusiasm under these cir-
cumstances? Again, Sir, what I find is
that a Member of Opposition is debar-
red from filing his nomination. He
was detained in prison so that in a
bye-election he is not able to go and
file his nomination papers. Sir, this
news has appeared today itself in the
Times of India under big headlines. As
a matter of fact, the Leader of the
Opposition wanted to raise the ques-
tion and wanted an adjournment
motion on this. I am not discussing it,
but I am only submitting, Sir, that if
you want co-operation, if you want
people to be enthusiastic about it, you
will have to take care of your own
conduct first. You must evoke that
enthusiasm, you must evoke that co-
operation from the people. You can-
not get co-operation simply for the
asking. You will get co-operation only
to the extent you deserve it. While
speaking about this Five Year Plan
with particular reference to Rajasthan.
T assure vou that I am not asking for
anv more funds As a matter of fact,
! have already made out an irrefut-
able case for more funds for Raiasthan
and since I svoke on this subiject last.
I have seen the hon. Minister in charge
of Planning and I have given him the
alternative plan T have told him how
all the money which he is going to
spend particularly in one division of
Jodhpur will not give to us even one-
tenth of the results as compared to the
scheme which T am now submitting to

they
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nim and I am grateful to him for giv-
g proper consideration to it and I am
grateful to hum for having sent to me

in wriling that he will give his most
earnest consideration and I am now
awaiting the result. But, Sir, 1n this

connection I have only one point to
urge.

You will recollect, Sir, that while
speaking on the Five Year Plan, the
non. Finance Minister only urged one
point against Rajasthan. What he
told us was that even if more money
were given to Rajasthan, Rajasthan
would not have the administrative
machinery to utilise that fund. Since
then, I have passed on the printed re-
cord and I have also written a letter
to show that not the entire State of
Rajasthan but only one division i.e.
the Jodhpur division alone can furnish
you with all the necessary administra-
tive machinery which will be able to
implement and which will be able to
handle the entire amount which we
have provided for the State of Rajas-
than. I believe, Sir, that we who claim
to have full knowledge about our
places and we who claim to represent
our States are not taken very serious-
ly in this matter. And I find with
profound regret that our Government
is developing a tendency for foreign
experts. They seem to be very much
enamoured of anything that a foreigner
coming to India says and so of course
with a great sense of humiliation but
still to satisfy the standards of the
Government which is in charge of the
administration, I will just read out a
few lines in support of what I have
said. Here is this news:
‘TRAINING CENTRE IN
KOTAH PRAISED”

“FORD

Kotah is a district in Rajasthan. The
news is-

“The Ford Foundation Training
Centre in Kotah district is adjudg-
ed to be the best organised in the
country by Dr. Calbert of the TCA.

Dr. Calbert spent four days with
the staff and trainees at this centre.
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He has been making a survey tout
of Ford Foundation t.aining centres
which, at present number 11. Ths
number 1s expected to rise to 30 be-
fore the year-end

fHle was mmpressed by the umty os
purpose of those 1n charge of train-
ng at the Kotah centre (the staff 1s
drawn from various development
Adepartments of Rajasthan and is
neaded by the Principal, Mr Indu-
shekhar Sharma, who was formerly
Devuty Director of Agriculture)

The tramng course, he added. co-

ordinated completely all aspects of
the community development pre
the

granvme, which he felt was nat

race at other centres wisited bhv

him”

T hope Sir, the facts and figures
which I have quoted, the printed mate-
Ti1al which 1 have placed i the hands
of the Minister 1n charge of Planning
and on the top of all that this cht,
this foreign chit, the chit from a for-
eign expart which I am producing
will convince the hon Finance Minis-
ter that Rajasthan has the necessary
administration to handle all the money
that they could afford to give

The next thing, Sir, 1s

Mr DEPUTY CHAIRMAN I have
still got 19 names, Mr Mathur. Vou
have taken more than 17 minutes

Surt H C MATHUR I will finish

in five minutes, Sir.

Mr. DEPUTY CHAIRMAN: Fiaish
it 1n one or two minutes.

Sur1 H. C. MATHUR: I have just to
make out two points more and I will
finish in five minutes, Sir.

Well, Sir, the next point to which I
would like to draw the attention of
the hon. Minister 1s about the army
It has hurt me to hear from some of
our Members that retrenchment should
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be effected. 1 wonder 1f we have any-
thing more than a pittance of mihitary
foree 1 this country I stoutly ancd
sirongly oppose any 1dea of rvetrench-
rwent But in this connection, I have
Just one humble submission to make
We are mechanising our army Wa
must go ahead with this mechanisation;
but what T wish 1o submit, Sir, 1s. let
us alsn humanise our army and though
I am not 1n a position now to develop
my point and though we now find that
evervwhere there are indications of
peace but I wish that we work here
on a2 war basis I do not suggest that
the armv should be utilised on certain
such items wrere it gets stuck up or
fixed up permanently it is definitely
the dutv of the army during war ope-

rations to construct roads, to reclaim
land, to sink wells etc I wish Sir to
submit onlv this TLet us make the

bhest nce of the armv that we possibly
can

{Time bell rings)

Just one minute more Sir And
agamn I read only two days back in the
papers that the Government has after
all been awakened to the situation ari-
simg out of the growing unemployment
i the country And again, Sir, most
unfortunatelv the news said that the
Governmert had found a ready solu-
tion 1 saxd ‘unfortunately’ because
that ready solution 18 to mvite the
foreign experis to advise them in this
matter 1 invite your particular atten-
tion Sir, 1in this respect to the answers
given by the Labour WMinister a1d
the Deputy Labour Minister on the
floor of the House to the effect that
they have not got any material, they
have not got any information. thev
have not got any agency to collect the
necessary information regarding the
unemployment prevailing even among
the educated classes. I wish to warn
the Government first to collect that
information What are the forelgn ex-
perts going to do here until and unless
that information 15 available. And,
Sir, does the Government realise that
our problems are so different, our
temperament is so different, the
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psychology of our people is so diffe-
rent that the advice tendereq by &any
foreign expert is not very much likely
to be helpful.

Thank you very much, Sir.

Mr. DEPUTY CHAIRMAN: Mr.
Kapoor. Please do not take more than
15 nunutes. That is the maximum.

Sarr J. R. KAPOOR: I will try to
confine myself within that short time.

IUFATITT AR, ATETTH G
¥ I a= I x fam g
ag a7 saee fwar & ofm 3
yaaT At gA Ao T FS geatera
w7 T e v e ogw
@A & fF 237 A0 sEw 9% Iy
TE AT RS AT F IV T AT
qT FEy g Af 1 s fR awe d
YT TEAT T &7 T§ TAY FT
fF = i e & o fagw v d
o fora s 93 e 9910 F g are-
faaTe F3A7 AT Ot AT SATE FwT
g #auAar g f& afs e =q
grTg ¥ UF SuEinia fAgag w% &
foe® fF oe9 & THT AR & ge
afrafed €1 9K a8 389 a1 #1 favig
FT ? 7 ug® sau¥ oX frg gae
afaate &1, unfaaT fas (Ap-
propriation Bill) foe awa gar
g¥@ g1 39 gAg fFa g9 arafaars
g1 S T8 qrEe. qaET a7 fvg w1
arfaarE & a1 wEg s gia
gR | gvr ag & f o el qee
F1 5T T @ faear g a1 iy o
9 F1 3 ST 3 AR forg faug o=
g 1T 3 S faug ¥ graew @
AT ;AT WY F8T ST 78T 9 AR
forg fawg 9z ag fa== gt € S
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} faqq 7 @15 o FIT Wy 40 fear
| ST g
Mgr. DEPUTY CHAIRMAN: r‘{:ﬂ'
A & v g  That is
what I have been doing.
SHrr H. P. SAKSENA (Uttar Pra-
desh): That is what the hon. Deputy
Chairman is doing.

SuHrr J. R. KAPOOR:

it Fo WTo AT ¢ F AN A

|
I FE @TAT! | TZ ALY g T AT
f&F ATTHRY ST | A AW F HIT A
= ¥ fagAw 781 2 | =Fg a1 A
afar 3 f5 f=FT sreama @9 Ao
gfaedaw gt g | H a0 3 AT w7
verar fr 1fe gF wrA F s v 77
#T A fF 69 99 9 39 Fa7 A
F7AT F AL ST 9B AT

‘

|
IS FAA HA FTET & 95 £13-
77 Fer g 5 9 fasr P w7 &
Fifws facor &9 A s 8 F faaw
S ATHAAT F1 T89 AT 3§ I49 97
Y ZH FPM & I 97 T FT 1 gl
el ¥ faaraR AM A% F THF e
FATE| FT A fraww g a7 meEd

F WA | &I T T $ig @t SareT
a=9T ZNTT | B9 &7 047 qwar 7
JHT A=ST TE § FEIT FL & ATI-
FAE T TF FIH HAAT 77 JIEAAT
g1 AT ATST ITAN FI FIA | I
ey ¥ UH 78 fAasT w7 g fF
Y F19 (a0 gAT g AT § 4 HaAT
ST R A A AR fEf age W
ZHIT q1F AZ0 ATAT | AgT § %
GFZ STHAST TET AT L AE 19 AT

74 = W T@A1 Aneq 5 gy a1

- faura | fEE A1 egwier H1L -

| AT F w9 A @ fFar g o
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IHFT MeqrgT 37 & Frq At g7 qer

¥ wod! FEW ISET AT | A AT
UF gA a1 TA TG &1 AT |
F gfaar F1 @y & afs gaFr &
sy /7 77 0w B aErey e
arfys fagvor feedy 7 w9 fQar &9
ayaT 9T gfaey fqavo & fF=r 9
A9 fqar 7 §1 37 agq § a1 A
[N AFST ALY AT 4L oA WA

IqrETH  HEIEA, W T AT
% 77 fadga w1 wrgm g i %3 Awen
U g FifF aga gfaa 3 FAI0E F Faw
fort W@ g el wdst A
A | T@ FRA G IR FB GAH
#® A8 wmar & g ww dwr &)
A uFFSIA AT T& § ST FT AT
FT A= ¥g € fr F 7987 & Sy A%
TI> FF 1 FE T 99 AT DA TF
I A qAH 37 Iq@AT F 7 awiar
aaw g frafy s ag it qars
ot fra fem agr &0 s19aEy o
T £ AT TAFT T2T VEAT &1 oW £ |
IqTEAH HEET, § A9y 7z {q¥eEd
F&AT foF A¥HTT AT AT QT AT THY,
FT §@ GFaT A AT A SO AW I
FEEAT FL gHA | qgA d7 qEr T
g foma U sifas = g @ & gty
FAD ST A AT AT T fF
1T g JWO AT A FHTafy St &
g faee #3 2 fF g 39 a1 7 Jae7
FX fF w9 F 9 a9 T He0
Fr oar gy @ F 9w gl
R oAs @Y far #2098 fF
frer &1 Fraww & B fga e
T4 Z0TT g T g ST F T Srar
g Igw g & ary gy fgey | o
aw fear &3 | T qE FET OH}Y
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gurY arr Y Fafza sast 7 oy f
3% ary ary afy 37 fey # W 9
AT ATHT T AT AV A AW A
A T AT AF FIFT AF =2
F ypefidz & oY £ 7 afg saast &
arg @7 f=2t 7 A g2 are ST ay
AT NI a0 ITFTC F97 A7 a0
IS T TS (B AY TATE
AT FY 3R AT 3T T

gqrerer  AErEw, fERr F QTR
7 e 2 w9t =997 3 a7 fEg
wFre & gy &y ey sty wmg-
WIGT FEANE ATT | 5 qEET W A
qF FEEAT FT AT 0T AT IT o0
F A1 fawmar wrgar g Faa fedy
qformgr € 7§ §, T AT 3Ny T
T 91U | €75z ®T § 73 foar gar g
o gardT feedl wiar w1 98 AT
qEFA FWT0 ) ZW AT T e e
HITIAT H7 AZTNT T AT 57 ShwT
HIST T ST STV GIT TG TEFT LT |
T 17 A1 gAT BT TE 4T THT
wifgw i 9857 % g7 AR FF T
AEE IR F A, IWS IFET & I
AT 7T Tl & BT Gl WINT &y
Y=H qE T A7 q6d & A AT
g9d faura § 77 war g fr 997 g3
TR TEHA &7 |

Mr OEPUTY CHAILRMAN Wg are
discussing the Finance Bill, Mr
Kapoor

Snrt 4 R KAPOOR Yes, Sir.

Mr DEPUTY CHAIRMAN You
have only spoken about Hindi up till
now

Sari J R KAPOOR

A Ho WMo FIT S Fry
feest &1 fawa 7 zafeq & w@rg fr
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foreft @ 79 o w1 7l Sarav 1 qA
EX quT TN 479 FT WA WFav & fw war
FaE N A7z fr faav a7 &
T wg € FF g Ara A1 gAL ALEAT
73 A #1311 57 wgaw fas
F seqna 1 ferd Toe ®T § @1 JAT
2 FifF & wwmr @F fFar o @ é
IR 7 o ' fgedt ox Wrad o
s, 59 frag g afe § gy Agar A
g7 g fF 72 wyanhrs a5 Zem
Mr DEPUTY CHAIRMAN: I expect

at least an expert parliamentarian like
you to be relevant.

Sur1 J R KAPOOR:

S Ao Ao FIT JuTETE
nZET, | A7 727 G9A 77 oA fw gty
# o1 el fawa &1 541 J1 sw g7
zWFe  (irrelevant) @ ™
R F7 3 f5 ag fofidsd (repe-
tition) Z »fra 7z fawg A1 dar
frawy By F ol 75 gam 4T 7@
21 BT 37 favr & R § R
TH T R FANF AH AW faw
oy forae #71 g7 fzar 2 & 99

frae & afyx 21 a 3

Mr. DEPUTY CHAIRMAN:
guawmfa ;@ frae g A § 7

Surr J. R KAPOOR:

st So 3NRo AT : ot
qET, § TF AT A FIAT 8T §
forqar geaey H19 X 7 39 HEA9
fao § AR ag 2 99F T AT A1T |
qAUF FT & GEI T FS SO FT A8
g § i Afs 9% Frger w g gad
ey Wi frar § zafeu aus #X
W T AG SWAT AR | # AW
@ ST FT ST S AT AT FEI0
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% o3 gq a7 Praer am w3 & @Y
ST 93T gAfaar ga ot F arad I9-
fead Prar ar a1 swd 2w shrerd
¥ gryey § uz Twar w7 471 05 995
FLEH FAT QT ATET FFT T A7
T w7 fAAr fHar & oA @ 39
faota a7 a7 fr Ao afasral § =
TE AT T 99 A1 AT g gar &7
S AR gafer wifes afimm | &
g AT ger & 0F fyud gora a9
ag 21 9 fr 3 aaa 0T smEeEan
987 9T FH 97 B W &7 9357 )
T AT § fF 909 A< oA ¥ foy
ZH 97 ST FT JqTAT qEAT T IV
wifge 1 a9 s ¥ AgF FT %
qraY § g &1 T1IT £ a7 E %
TAF FT FT  FFL FAA ©ITST TIeT
{1 3t aig 7 qasArg 5 796 1
H1 48 g M7 oY 1eq g1 fiF ey
aifeq & qrq 7% 5 16T F 37 7T
BHA St AgA A saeas T
F T%7 gamar | 309 ag g 5
TARE FL T T T 78 W1 fafz77 w1
% ¥ 77 77 ¥3@ ux fagy w1d & o
| foor st ST | aaar g 5 ag
F fagdr g€ wfat ¥ g ¥ fom
gar =fgr « afs o FUT  wIAT
THE FL T A ZHTF T AT ST HIL
it aq g7 g 2o Fie wvar fassy
g¢ wifaan & fow w9 # AT 397 I8
weig A 2 B gwaT wrdy 1 sreAr
Ft 394 orfg dx gfm & fawr

aH  Arg |/ A A A9 FegAS
(communal) F@F & IR F,
QEEAIfaF arar & I |/, FEC ATRAT
Z | 39 %7 AR 3T &F Feaafasy,
( commuanalism ) areggrfasr,
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F)7 F03 @-  # FIAEE AW
afe & =g for facge & @@ g g av
FE Twa @ gEw | ShER R R
FH w1 g amwiaE gensi w1
fax gom gu F@w § oY d AHAAT
fr ora ag gwg s AT § R AT A
fag s &7 ¥ g7 FT =TT 3T AREY
fF aar gg Sf=a &7 v fo gw 3@
qTE FT FIT a1 & 16 H18 AT q0e-
g FeqT AT W OFEaRT ARy
FIAT |

W AIqHT =TT Iq N &I HIT
faerar =mgar g St A9 29¥< 3o F,
FRATZOE o] § ol FaaraTy
AT FRT FEGT FAT AT 97 AR
qTg g1 AT A7 | g8 TEA1T FH FHN
g E:

“Whereas 1t is essential for the
proper functioning of democracy
and the growth of national unity
and solidarity that communalism
should be eliminated from Indian
life, this Assembly is of opinion
that no communal organisation
which hy 1ts constituticn or by
the cxercise of discretionary power
vested in any of its officers or or-
gans, admits to or excludes from its
membership persons on grounds of
religion, race and caste, or any
of them, chould be permitted to
engage m any activities other than
those essential for the bona fide,
religious, cultural, social and edu-
cational needs of community, and
that all steps, legislative and ad-
ministrative, necessary to prevent
such activities should be taken.”

g WEATT ®T qHET AT T
WMINETE  q@A( 4 AT I g9 fFar
AT AT T TEATT Fl GEHE 7 FAHIL
Fefoarar | aq 29¥< 2o § gH
FT A9 2’43 fo AF Y 17 § WR
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AT qF AFC A ATAAR TGd 6 99
gAT 7g Feard & & fear
F1E QqT FNT 9 TF TE @@
fe% g7 oy amafrr g 9 fw
FE W qrENEas gear gSeAnas
qF W gEALT T F gF | § 9§ S0
=TT fof a1 T 39 ST #41 F1qH
BT &, FAT FRAE FE@ER A
T TF AT &, ST 98 FIT FLA AT @r
g AR g9 #9 g aRn FL fF g&EmR
T WEAIT FT 99 § A F (AU FE
FTAT AT | 3T TG FTHAEAA AR
T 9 G2 fFAT T aqrfE gw ST+
wigfa 2 € |

ST-gWafq SY, 5§ gFEd ®
FTRAAAT &Y 1 T ST 2q1 femmr
TEAT § 1 Fgar =rear g fa wred-
aqr Wt g feu uw 9t fausr Wy
g1
Mg. DEPUTY CHAIRMAN:

Sq-gwafa : Fa= 1 Y fame iR g
T
SHrr J. B. KAPOOR:

S do Mo FIL : I =1,

# q1 A faqe § SoEr W @ew #:7
AT AAIEAT gAY 3 & g sawr
&1 fauer |iw & fomer 6 qreserfa-
FAT | *fFA AR @2 F ata FEAT
73ar § f arasz g9% fF gww o
faema 7 g ag FT 95 frar o %
SAFAT FHY AT AT AT 4,
AL AFIA § 7 AW uTE, JY
67 st 7 Zwar g fr ofees afam
FHIZT ®T N7 7 I o g mwe F
ueakerswne  (advertisement)
et ST € 39w ag fomat gam g
g f farw (preference) s @it
Fi1 far s A fRdt fasig S §
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@ g, W1 g A & fawg § W
STFATIAT 7 STeared 3a7 & |

q Y& e
ve 31 A7 fEo™T
Suw ag fear gar g

3T {qwiata S,
faam &y e

HIE |

“No citizen shall, on grounds
only of religion, race, caste, sex,
descent, place of birth, residence
or any of them, be ineligible for,
or discriminated against in respecl
oi, any employment or office under
the State”

qA AT ARAA FAT (7 55 AU F
g gAY ¢ 3R Lo feA gu o frgay
37 | fguge 30 F ey A 959
B @ AT g9 AT WA wAT AT
I ST T FgT fa qgr STvar Arfqal w1
& ATy St @ R sEfaa 2

[For English translation, see Ap-
pendix IV, Annexure No. 118.]

PrincipAL DEVAPRASAD GHOSH
(West Bengal): Mr. Deputy Cnairman,
Sir, it is with considerable hesitation
that I rise to take some part 1n
this almost fag end of the debate on
the Finance Bill, and the reason of
my hesitation 1s this. Some days ago
our hon. Finance Minister, whom we
are sorry to miss here just now, con-
fessed in the other House to a feeling
of weariness in listening to these inter-
minable debates day in and day out

SHri RAJAGOPAL NAIDU: That is
why he 1s not present.

PriNciPAL. DEVAPRASAD GHOSH:
I think my hon. friend is right. He
has gone out to escape the weariness,
but weariness has apparently over-
taken the Treasury Benches as a whole
as will be evident from the deserted
condition of these Benches I can
only sympathise with the hon. Deputy
Finance Minister on whom is being
inflicted all the torrent of these
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speeches. After all, one can under-
stand human weaknesses and even

sympathise with them, but may I hope
that the Treasury Benches also will
concede that there is a good deal of
reason for weariness on the part of
the Members of the Opposition; and
not merely weariness. We, Members
of the Opposition, confess to a feeling
of frustration. The Treasury Benches
at least have the consolation that they
can skip over the weary part of it,
and that they will be able to do what
thev like because they have the power
in their hands. But so far as the Op-
position is concerned, all our efforts in
the direction of trying to make the
Gavernment respond to our various
suggestions seem to result in exercises
ol “fqopry 7370 {(unselfish
action) according to the Gita, almost in-
variably resulting in “ST $3§¥ FTrag’
(no fruition), so that we have more
reason to feel frustrated than the
Members of the Treasury Benches.
Anvway, I don’t want 1o dilate on that
any longer,

AN Hon. MEMBER: I think that is
why the Opposition Benches are de-
serted.

PrincipaAL DEVAPRASAD GHOSH:
Qur hon. Finance Minister on one occa-
sion said that to do the work of the
Finance Minister is almost a thankless
task., In trying to do one’s work con-
scientiously one gets more brick-bats
than bouquets. Possibly he is not quite
wrong. All public services more or
less are thankless tasks. But I myself
can hold out the assurance that I am
not in the habit of hurling brick-bats,
at least not in the constant habit of
doing the same although I happen to
belong to the Jana Sangh, an organi-
sation that has been described as a
communal organization par excellence,
according to the gospel of St. Nehru.
In spite of my pleading guilty to that
charge, I can assure the Treasury
Benches that I shall refrain as much
as possible from throwing brick-bats
at them. In any case, I shall hegin
with the bouquets.
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In the first place I should like to

congratulate, as I did in the course
of my humble speech on the DBudget

debate, the hon Finance Minister on
the raising ot the exemption limit ot
income tax by a certain amount Yes-

terday our iriend Prot Ranga had an
inspuation  All lhese days we have
been used to a douwe ciassification of
society between ihe 1ich and the poor
Prof Ranga seems to have discoverea
an ntermediate category—the cate-
gory of none-too-rich and none-too
poor or not tich and not poor That
1s to say something between Heaven
and Hell—something Lhke Purgatory
Now on behalf of the denizens ot Prof
Ranga’s purgatory fo which most of
us unfortunately happen to belong I
should like to offer my cordisl thanks
to the Finance Minister for the small
merries that have been shown to these

Another thing on which 1 shall un-
reservedly compliment the hon Fin-
ance Minister 1s his sturd}/y refusal to
bow to the fetishes of nationalisation,
socialisation and the like These
days there has been much talk 1n the
alr of nationalisation of all industries,
of socialisation and other mouth-fill-
ing phrases I am not an expert 1n
these nationalisation affairs These
experts are found. not so much 1n
India as 1n countries bordering to the
north of India But one has yet to find
that these mouth filling phrases could
also be a stomach-filling propositons
Yesterday, I was very glad to hear
from Mr Hegde on the other side, on
the Congress side of the House, that
this nationalisation so-called —when
industries have been attempted to be
nationalised when they have been
taken over by officials,—this national-
{sation 1n practice, has tended to be-
come nothing short of bureaucratiza-
tion or officialisation of the ventures;
and Mr Hegde pointed out certamn de-
finite instances as to how when these
commercial and industrial ventures are
handled bv officials they tenu fo get
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(mudaled beyond  all reaemption. 1
shall not multiply wustances. but numer-
ol 1nstances we have had in Bengal,
[ am sorry to have to admit The case
nL the Calcutta Telepnones 1s one, and
1 can make a present of i1t to the Min-
1ster for Communications [here 1s
tue case ol the State Iransport Service
ut Calcutta, In West Bengatl lnese cie
ctying 1nstances which show how
things are muddled when officials take
part 1n the management The 1eacon
1s obvious In the case of a piivate
party running a business. of course the
profit motive 1s there, he has got the
profit motive benind him, but the pri-
vate party 1s at least susceptfible to aid
responds to public criticism He has
got two things to fear He has got a
Government above him, and 11 any-
thing goes seriously wrong, he knows
that the Goveinment will come down
on him Then he has got the public
to satisfy But when officials come to

run a business, th2y treat public . ri-
ticism with -~cant regard Tremr atti-
tude seems to be summed up 1n the

classical phrase, ¢ Well, they say, what

say they” Let them say” That is
unfortunately what has happened
Everybody knows that in Calcutta

many private parties have been run-
ning buses They have been runnmng
the buses and making profits, small
and large, but they have taken suffi-
cient care to see that the business is
not run at a loss But since the West
Bengal Government took the transport
service over not merely has the ser-
vice been found to work at a loss but
the amount of the loss has been in-
creasing vear by vear not merely 1n
arithmetical progression but almost in
geometrical progression The facts bear
this out And there 1s also a reason
for this If a private party works at
a loss, he has to close down, sooner
or later He cannot carry on He gets
out of the business But when a State
concern 1ncurs a loss when it runs a
business under such conditions well,
there is always the public purse to fall
back upon In Bengali there 1s an
adage which says* “The public purse 1s
Gaur, Sen'’s money” Gauti Sen seems
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to have been some mythical multi-mi- | pened wn the 3o»d o.d days of King

lionaire with an endless purse, and the
money is said to come from him. So
{his Gauri Sen’s money or 1n modern
language, the public purse is always
there w0 r1all back upon Well, suppose
this year there 1s a loss ot Rs 8 lakhs
Next year, there 15 a loss of, say Rs 15
lakns, put it does not matter You can
put 1t all down n the Budget for ‘ae
Statc Transporl Service When they
can always fall back on this purse, na-
turally there 1s no particular incentive
for officials to run the business on busi-
ness like lines.

12 woon

Su, 1 would like tu devote the tew
wivutes lett tor me in discussing the
question of ihe Five Year Plan Well,
this 1s a tremendous document, running
to hundreds of pages. It 1s quite com-
meusurate with the tremendous figures
with which the whole Plan brisiles. I
am somewhat of a madthematician and

thevefore 1 am not quite unused to
astronomical f{igures, but to tell the
truth, I have not been quite used to

such astronomical figures in this mun-
date context im the Orental world. In
our younger days we could never even
dream of tens and hundreds of crores,
but when one runs one’s eyes over the
pages of this First Five Year Plan,
ope’s bramn almost reels under the im-
pact of these colossal figures I was
wondering for some days past as to
where our famous planners when they
made the Plan, could have derived the
inspiration for such big figures I shall
tell you a personal story, which I hooe
will not take up much of your time
Of late I have been reading the Maha-
bharat and I have just finished read-
ing the Sabha Parva. In the Sabha
Parva. as the hon Members know, the
main topic is the Rajasuya Yajna which
was performed by King Yudhistira in
this very place—in Indraprastha—
where we have the honour of sitting
todavy And vou know there is such
a thing as “Sthan Mahatmya” or the
sanctity of a place Well, this Plan,
this Five Year Plan was planned and
cogitated and lucubrated upon in In-
dravrastha: and therefore what hap-

Yudiuslira nds been allempled 1o e
repeated tc some extent here, may
be on a smaller scale, in this Five

Year Plan In the Sabha Parva which
1 was reading, probably the day betoure
yesterday, it 15 written that there were
crores and crores of cattle, crores and
crores ol horses, crores and crores o.
charriots, crores and crores of gems
and preclous stones that came pouring
in from east, west, north and south.
Then 1t flashed on my mind that that
was the source nf the nspiration In
that case, even this sum of Rs. 2,069
crores seems to be a paltry sum; and
the Plan could easily have gone up to
even two hundred thousand crores of
rupees If our Finance Minister had
the good fortune of living in the spa-
cous days of the Dwapar Yuga he
rould have taken the figures up to even
more impressive levels But naturally
living as he does in the Kali Yuga, he
had to tone his ambitions down to some
extent And living as I also do in
Kali Yuga. I am wondering at even
these figures which may not be very
colossal according to Dwapar stand-
ards These figures total up to Rs
2,060 crores and they are divided into
five categories I read from page 28
of the Summarv of the First Five Year
Plan—People’s Edition:

“(i) Savings from the current re-
venues of the Central and State
Governments—Rs. 738 crores”

That 15 the first category I do not
know how this sum of Rs 738 crores
can be found in five years It means.
say about, Rs. 150 crores a year And
so far as I can see, most of the State
Governments are in a state of deficit
themselves, so that it is not quite un-
derstandable how this money could be
found by the State Governments

(Time bell rings)

Then another category is what is
called deficit financing This is again
split up into two parts—one backed
by drawings from sterling balances
(Rs 290 creores) and the other of an
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omnibus type (Rs 365 crores)— 1n 2ll
over Rs 600 crores In fact, practical-

*ly all this comes to this, that some-
thing like Rs 600 crores will have to be
found by deficit financing Now, there
1s a gentleman, or rather there was
a gentleman for he 1s now dead— many
ot my friend must have known his
name—Stephen Leacock who was a
well known economist He was even
better known as a humourist and the
first and most famous of his books 1s
“Nonsense Novels” followed by ‘Fur-
ther Foolishness” One of his books 18
named “Frenzied Fiction” And, 1
should think, Mr Deshmukh being a
well read man, must have read the
book ‘Frenzied Fiction”, and his
Frenzied Finance must have drawn .te
mspiration from 1it.

Anyway I should like to devote the
remaining two minutes

Mr DEPUTY CHAIRMAN Only
ole more minute,

PrincipaAL. DEVAPRASAD GHOSH
Thank you What I want to say 1s this
We are all agreed, and there cannot he
two opmions that there shou'd be
some such plan ag envisaged, and that
1t should as far as possible be realised
in practice  Then what 1s the reason
why things are not going ahead” Why
1s 1t that this Plan i1s not arousing
as much enthusiasm as might be desir-
ed” Yesterday. one of the hon Mem-
bers pointed out that one reason 1s
that the Central and the State Govern-
ment~ are not apparently seeing eye to
eye, with each other, that some-
times the States show apathy This
apathy must go I should like every-
body concerned to try to rouse public
and popular sympathy without which
a plan of this gigantic description can-
not go through I wish the Plan all
success

SHRI B B SHARMA
desh)-

St dfo dto WU (I g) .
AT IUEAH WIRY, W UT § IS
ATAAIT HF qAT S AT ST TATET &
fog AT oY aviT IEM aAET & Wi

(Uttar Pra-

1
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fg® 9 dK g, g A9 F, 7@ A
F gT WR ¥ 33 aygrs f7ely §, 9ua
foq & ¥t s 71 w7 A g
AT § |

ag 2 g @ g fF
S A FATY W ETA GE a9 §
BHIR 1 &1 Ad FFT A9 AgIEIS
o wfeaT T AT Y e HeE,
=T S WATE ST 7 33 3R 37T
T 3% afesw ) AT &1 ag
% gT {5 arer g a #) sd-feafa
ZaAT =T 3 % I 9T HE 7 &7 TE
FLFHAT 8 | o B LFa-Aal « 18
AF ATIAAT FT T I KT GTHAT F AT
9eT | IA §F & gHF 97 [FaAr A%
AT AT TG & A Fg qFd &
TR I A7 ATTa feafq agd w=ar £ 4
AT IS8T I QUHEAT AT 5 H9-
faat a1 9y @1 € g @ 2
JAY a9 TATE | SHET AT R
9 7AT S F17 & (7% sy & ey
gO & A st feafy o a=aEy
g1

TgE AR &1 AT AT qH aole 97
g T |t & fawa § A | wad
TEST AN A ST ATIH GF G @A §
ag T 2 fF 9T AT SR § | 99-
AT QAT qTATE TE § IqH AT A
i aqeTn § FF 3 7 agag awT -
fraa &7 ST, T IR AT OIS
ST AR 3qFT A B g@hT oI |
g 3o FisT I gWE gg A
FT FT9 AT fFa7 for AR A7 A A 3¢
FUS ATKAT &, I797 fFw a3 & 3o~
T fFaT AT 37 g9y T B
qHS qAMW A ITHRT FAT W ERT | JHT
AT TH ATT T HIE q4T7 A&7 A R
AHRIF-STAT g T@ & #1 sIEeiy
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TR TF 2T qHAAT ISEHT FT TRV
IR AR I qLg FI A A@ A
gfeom= g€ ff gam g &1 @
TR ®T R 1 AT fRrer FeE
& 7 ffaq qagas frwe §, a9ge
freea &, ¥ gaTC ATFIET 7 a@TT 7
AT § HT AT AT AT AT
AT AT FTA G | I TIANT AT
# 37 &v0 & fou Y avg F1 demr
HTHTT AT A TEN G418 78 g | gAY
[ A AT FTS | gg 709 o1 fF
ST AYAT SFFATT q0 F AT FW
g Y eqfeq forg aoisyw &7 grm
g7 I8 JOAT SFFEIT AT F AT 9T
g FAT 47 | X ATTIY 7 ag!
AT MAT FTEH A7 7 oy A
TYT U7 AR & fou wewar a8y
UIAT AT | T/ AT TH qEIT TAT AG
=% W@ AIF A &g § FH A
FE T G E Ay agi o7 a9
HT WA AR ISATE | AT 7 qT HIF
2 FTET 9T F 707 T 7 T T A
AN qEISETET T9T F1 &7 3@ W A
TAAT | ZGHT TOH U &Y G F
fFemouT A oex gud iR agam
[HF | T&T AT F q@ g ;WA A
IFT &1 GHEAT & I9aT g forg TFTC
T3 FT g |

T A ST e § A A7 R
o Y T o9 FTA F IHA ATTHRT AT
FT FT A GEART WA AT & 97 &T
g A A8 8 9T @I E, TEF w0
FV ATIR TR T FHY AT Fo7 T8 FFar
% 1 g9 gAF 78 O {6 st 3 99 s,
qEFI 1T, I 9T FIT T 9T A9
FWM F7T T FgF TAT 7 G gAHT
faor a9g oM FC W E, T OFT
Y &, ag T @V &, fwT Y frefl e
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YR AT TG AT 7 | Sar |’ AT
ST SRS TTT ST & IEHT gL FA
F fou @ F1 @ FeAT FET
Arfge | TR FT AR F AT &
fow agg & gaw & w1 f5a s @
AR FAAT AT ITFT FP AT T AGY
Zarar 21 R AT AT AT IS
dard 9T w1 R 91 @ 2 o faA
afgwrfa  F97 37 F1 F1 T FA
FT WX ST 3 T FT AT @A
gy fF Sar w1 SATRT & SUTT FAST
A Msrare § g foad fr g3 Fei
FT fAareor g1 @@ |

Y FA @I E g AL F
IR TS WAl € aSy a3 AAE
g o7 WY & Sf it aF R
FAfET T FT F13 309 FAH A&
frar s wgr g1 gAY QT SR TR
FY F0 &1 FI FT ATIEYT § TR 39
ax & fou fg=rd & for £1¥ W
ZYT 37 [ AAAT TR IS TE € AT
7 g FFeT ST T gAT AT F
g w2 9"y A ¥ fEgw
39 A9 T FISHT TEY TE § T A
Y g w1 TG A 7F & o) A7 qg
AT § fF Yoo 91 aF 98 J 8@
g o gEw aford 9g § @
£ fF SaT & Sy AT ATEET B W
g @Y 77 gaw A gfaa i gy
¢ ¥9 ama @ ag 3w gEl §R
g a1 7T e ag Sfwfaz ofrar
(deficit area) g ST W@ 2|
agr F FW( FT JAT T FT GoOI7 AT
ag o9 faegm fra @ mar g | afgw
AT T ETIH F7eEE! oY, FIRAC Treedr
oft, I T FTH Frar AT, ATfAT AR
AT o 7T AT Tg 7S JIA FT FIA
I T AT & A TgT & IO AT
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[Shri B. B. Sharma.] )
AR IS oo el i cd B E O

THTT HY WZZ 99 BP0 #T 7AGI & T
§ o T 3% FaeyT q¥ SfEa =
Qfearsrw@ray W awEr 5 -
e & F5 S 2T ST FY AR
F fod F15 7 F1E arwr fwrer a7 |

Fat & are ¥ W g AT Ay
15 fasie ware ALY fvar s wr g0
N Fga ITHT A 7T A I 2,
IqY TAY 7 Il A I aFAT | T
A F 9T g fagHT S #1 s
feere wwTaT 97 &1 W wig 7 Sear |
qUF AgAq § FE NEL AR 73 A1
TS T | Tgi A A o AL A fred
tF Woex (regulator) sma ¥
AT 3FZE! o A1 AFar o fored
fq=ms & 1 4 S 7 7R (A gEdT
€Y | 3 faqy o gww gl & fSer
afede & weRl e & fou #=r
WY IT4T A ¥ I8 SR 7=t fF 6%
(fund) 1 == N =9 T I
gt et s gwar g w9 oTEl H
BIE B F1AT # (FU TR F 7097 HUg
ALY E At 3 | S TAAT TI AR
IHTE 97 @ & 99+ (ou fFe ag &
WU AT HAFAT | UF T AT T T3
g 5 ga € 9€7 g &1 Faifag
FAT I gAY SR AT T BT GIEY
ATEt & fou wvT AR 1 g2 Ay
WSHHIAT & | A7F aIS w1 g1 Sy
qAT F fow aret &1 srasawar @l &
o f ag s1=81 axg ¥ o+ gat &y
fgars w3 o9 X 9t S ey
FTO X/ | I AT I BET DY
TSR H1 g0 TE F3 a¥ ITH! TS

TISTTSAT | 377 BAST OO0 L I A
FY I W GUHTT T T JTHGT FAT

H7 gTZ |
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| A€y a1 T qA FZAT 3 q@ FC
| T & g T Hrdt & 1 gTHT AT
: ST Ay § S W H, AR qE GAL T
| (super tax) &, TwF ZFw &,
Feq Aa @Y, 39 TFG 21 AT AL AT
gad I3W Y, IAF g AR A{T
garl w0 AT & FIT 94T € !
oF faeaifes omEl T gux 37 &
®T § T F1 47T £ WAT SHFT ATT
T ST 9¢ 94T § AT ag ST
TN ¥ GIAE @O=Ar§ I 39 Al
A IATIEATE | AT AFF FL ZAH
A 917 §19 @ §, 6E HIT qRe-
FIEH FFIEHE T AMIEE | T8
TF JAaT &1 R 98 T wIHET
AL BRI | EWTEY TOF Sear ar
SATRTAT ZFIT A AT Swdl § 1 I
ITwT AT F1 gafq & fou 47 43¢
&7 warg TE A a4 @ 53 7 ad-
U T q 17 3T+ Ag] aFIT | 34-
[ feu 9 ggaTd ¥ e Few f5 gAY

fesfy 37 i yag =W frar S,
} =TfR |

[For English translation, see Ap--

pendix IV, Annexure No. 119.]

SHR1 K. L. NARASIMHAM (Madras).
M:. Deputy Chairman, The Finance
Biil is the continuation of the same
policy of the Congress Government
towards the big and foreign monopo-
lists in our country and imposing new
burdens on the common people. A com-
parison of the proportion of direct to
the indirect taxes ever since the Cong-
ress Government took office is the
clearest proof of this policy. I shall
quote some figures that I bhave collecc-
ed. In 1947-48 the percentage of direct
tax to the total tax revenue was 47 and
of the indirect tax was 53. In 1953-54
the percentage of direct taxation
to the total tax revenue is 28°3 and
| the percentage of indirect tax to the
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total tax revenue is 71'7. This steady"
oecrease 1n the percentage of the direct
laX signiies the nghtening of the tax
on hig business, both British and
Indian, and the progressive increase in
tne burden of the common people.
Apart from this the State Govern-
ments 1mpose sales tax, irrigation tax
and alsg think in terms of mcreasing
the taxes now and then. This sort of
position 1s mamly due to the financial
policy tollowed by the Congress Gov-
ernment.

Let us examine the financial struc-
ture as 1t 1s. The Congress vehemently
oprosed the Government ol India Act,
14556 and it directed 1ts particular at-
tention to the financial structure under
that Act. But the same Congress
leaders after taking charge of the Gov-
ernment are following the same bure-
aucratic financial structure as an ideal,
charging the States with responsibili~
ty for all vital functions and for the
well-being and prosperity of the peo-
ple but denying them the necessary re-
sources.

If we examine the figures 1in 1950-51,
the total revenue of the States and the
Centre from taxation was 629 crores
out of which the Centre got 450 crores
and the States only 179 crores. In
1952-53 the total was 646 crores out
of which the Centre got Rs. 556 crores
and the States 190 crores. So this is
the financial position of *he States
and as such they cannot proceed with
schemes embodying welfare measures.
So they cannot solve their financial
problems unless the Centre  goes to
their aid. The Finance Commission’s
Revort savs that 40 per cent. of the
Union excise duties should be giver to
them on the hasis of population al-
though even that is not enough So it
is the duty of the Centre to cut down
their defence expenditure and also the
expenditure on their top-heavy admin-
istration and give help to the States
in all possible ways The first task of
the new Central Government must he
to assist the backward areas. Unless
you assist the hackward sreac there
is no meaning in talking of the unity
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of India. Union of India means fevell-
mng up the backward areas also and
helping them. In this connection I
may mention that the Centre will have
to go to the aid of the coming Andhra
State, particularly for the purpose of
tackling the famine problem that they
have to face there. In Rayalaseema
they have to incur recurring expendi-
ture all these years, nearly to the ex-
tent of ray, on an average Rs. 4 crores.
So the coming Andhra State is to tackle
this problem first That is the first
priority. The Centre’'s duty is to help
the coming Andhra State with certain
finances and also develop the electri-
city srhemes I request the Central
Government to take this seriouslv and
see that they give adequate help to
that State and in that way help the
hackward sections also to come up to

the tevel of other industrial and in-
dustrialised provinces
This {inancial structure cannot he

improved unless vou take a bold policy,
the policy of controlling the profits of
the big capitalists and the foreign
capitalists 1 our country and lessen-
ing the burdens and at the same time
improving the purchasing power of the
common people by introducing bold
asrarian reforms and in that way go
ahead without collecting too much re-
venue from the common man Coming
to the question of how these moneys
are used. we will hear the stories from

thon. Members coming from differ-
ent States. A few minutes back an
hon. Member from Madras—I

think it was Mr. Gopal-—referred to
the vremployment problem, the grow-
ing unemployment problem in all the
provinces I do not want to add any-
thing more by repeating those things,
hut at the same time 1 would like to
mention that unemployment is increas-
ing Daily we get reports that unem-
ployment in all the industries are go-
ing up at an increasing pace And
how is the Government tackling this
nroblem? The Labour Minister says
that he is going to appoint a Committee
to go into the question This is the
old imverialist method of tackling
problems; appointing a Committee,
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[Shri K. L. Narasimham.]

then waiting for their report and then
thinking about implementing the re-
commendations of the Committee and
then saying that we are doing this.
You are not tackling the problem. Un-
employment is growing and the crisis
in our Indian economy is deepening
day by day. You are increasing the
pace of your own policies. Your policy
is to import experts; you call them here
to find out measures of rationalisation
and increasing productivity and this
increases unemployment.

Now I will give you one illustration
—that of the French experts in the
Hindusthan ~ Shipyard. When the
French experts arrived in the Hin-
dusthan Shipyard as a result of your
agreement with the French firm, they
started on a campaign of rationalisa-
tion and imposing economy and they
found the remedy to be retrenchment.
You took their advice and on their ad-
‘vice Government decided to retrench
813 workers there in spite of the as-
surances given by the Minister and
today we are faced with a situation
that the Union there has decided to g0
on a strike. What is this due to? That is
the result of your own policy. Your
own policy is responsible for the seri-
ous situation that is developing in the
Hindusthan Shipyard at Vizagapatam.
You have decided to spend 14 crores
for development under the Five Year
Plan You said you will develop your
own workshops, your own shipyard
and that you will produce your own
implements and develop the manufac-
ture of various parts there itself. But
then vou do not begin it; you say the
solution is only retrenchment. You pass
the burden on to the common worker
“You spend 15 lakhs giving these experts
fat salaries, improving their houses,
supplying them with cars and all the
other necessary things and that way
you waste the moneyv. And that 15
lakhs are to he found by retrenching
the workers. T do not want to add
more illustrations except this that in
Parrv & Co. at Nidubrolu 413 workers
were refrenched recentlv-—on the 14th

[ COUNCIL, }
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o1 this month. The
Carnatic Mill which is managing a
mine at Kondapalli has started re-
trenching. Thus you find in Andhra
Districts. in the Madras State and in
all the States, the employer, the Gov-
ernment and the foreign imperialists
are trying to impose their burdens and
trying to pass on their crisis to the
workers and thus save themselves.
And the Government is helping them
. in the process.

3676
Buckingham &

—_—r

\ Here, we do not have social security

1 measures. There is no protection from
| unemployment. The less we talk
about it the better. You passed an

Insurance Act in 1948 and it is not
yvet implemented in all the States. Your
social security measures are so meagre
that the worker is not getting protec-
tion from old age, sickness or varjous
other accidents or occupational diseases
that are arising because of the occuna-
tion. So this is the lot of the common
man The purchasing power is going
down and he is finding himself hele-
less. The economic crisis is decpen-
ing because of your own policies and
the policies followed by the Govern-
ment of India.

Take the case of the farmers 2nd
peasants. Are they in any way het-
ter? I can only give you some figures
The peasants who are producing com-
mercial crops are forced to give their
produce to the foreign purchasers at
a low level and that too at a price fix.
ed by them arbitrarily. I will give vou
only one illustration—that of the
tobacco grower in Andhra area. The
. Jmperial Tobacco Company, which is
the monopoly concern which purchases
large quantities of tobacco. fixes the
price. 'Why should not the Govern-
ment fix prices for various varieties
nf tobacco and ask the foreign concern
tn buy at that rate, and if they vefuse
why not take the tobacco and enter
Intn barter agreement with foreign
rountries which are willing to take our
tobacco—for instance, Hungarv. the
| Saviet Union. etc—and which are pre-
| pared to give us heavy machinery,
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machine tools, etc.? You can do that.
But you are not doing 1t because you
want to help the lmperial Tobaccu
Company whnich 1s looung tne peasants
nere. 1 can give you some more -
stances. Whereas ine wholesale prices
oI raw materiais have gone down by 3y
per cent., the wholesale prices of manu-
tactured goods have gone down Dby
only Y per cent. ‘The peasant who 1is
producing a commercial crop is forcea
to sell his goods to these foreign im-
perialists and big monopolists at a
rate fixed by them. And you help that
process by your poiicy.

Coming to the last point, I have to
say that so long as you follow this
policy, there 1s no salvation for our
country. Our country is economically
deteriorating day by day, and 1t 1s
like a patient with an ever-spreading
paralysis creeping into the body. Un-
less it is taken serious note ot ana
firm action 1s taken, there 1s no sai-
vation for the common man of our
country. Our Prime Minister remind-
ed us that we should compare our-
selves with China which 1s our neigh-
bour, What did China do? Within &
short period they planned their eco-
nomy and increased their production.
They have raised their standard of liv-
mng. 1 will only quote a few figures
oefore I conclude. In 1952 the ave-
rage wage tor workers and office em-
ployees increased from 60 to 120 per
cent. over 1949, and 3 million workers
and office employees, and if you take
the family members, 10 million per-
sons, benefited by labour insurance re-
gulations. Their purchasing power
has increased. Their production has
increased in all sectors. They are in
a position to supply food to us. That
is the plan, and that is the way the
Communist Governments in collabora
tion with democratic parties do things.
I want to quote this instance to outr
Finance Minister who said that the
country would have to undergo priva-
tions if the Communists took charge of
the country, and I want to tell him
that China is an answer to him.

29 CSD
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Surr S. D. MISRA (Uttar Pradesh):
T qge o fam (ITT 937) :
AT I9TeTe wRRy, S fa< fadas
38 93T & gFqa 3qafeqq g € Igar
W|UE FQE | 94 39 a7 § faqy
saaar § 5 gfeafas aoftae & fag
ATFT { ¢, %00 794 FT = & 7 § |
T qaAT FT AT & OF qF A ywoATq
1 wgqq far & 5 s1f¥a & swomar faeg
aftafoq af@r w1 ¥ 3o 92 faed
=1fze | T qF & 97 =i @@
s gt wafy affafos afam w1 34
TFR q[T Jrar fag 971 6 safrq
F GT AT F graed | AT TAT § )
fog sF1< &5 oF aafsy Y gz & 0§
g 3T ware giafsg  afta & us
U sfF @ 0F oF gfte T oA,
g AT Arfg@ AT 1 39 qAa feafy
ug § fr afs us afmfeg ofar | o=
g § a@ W FqS ¢, ¥oo TYF
#Y e fadm, 417 Ig smagd Yo
ZATT G AT Yo AR &Y | Tad g
feafy dar gt £ 6 afeafeg qfar
FT ATEA ZIAT ST JAT EHT 94T §
a7 fH SIIFT FT AT 987 FAT
q3qr & | % gH9 S (q9a% qrad
TR § SO% ¥ § 9 JET 9
FLATE AT AT T FF v & w9
ferg afiwfeq afar & fod g <
faar s f7 f{g 9912 ¥,300
&9 T PZ 1% aAfda w1 N 15 £ I
ST afeaTT & g =afda w1 uF gfaz
AN FL Y300, X TN T
affa & R & 1T | W a@
FE & gAT 9@ FT BEIT T

[y

gt g # o 9€ ‘v ®zg §
Famad fasit g€ & 9% fawa § #gar
AEAT § | T ORI AGAT FiET
A, St frea w33 § 9 g, 91E ) Doy
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[Shri S. D. Misra.] \ qr[ﬁ;q( T Ig uT AT _gHET FI FRH-
T ARG F g W e & | Semonmnd | gy 9 e A aw

g% aR § FgT | # O T w@am
7 o fared fadimgg e s fawa &

F9 FeAT w21 g | # Y 9q Famaq

¥ o g o fF aam Tsad Ay

oY X & o2 T €T I TIA q
gfrafeg g § 1 FaTem T 7 AR
o dTo # ST A1 AR W=7 fA g TWER

31T fegdy 997 A9k (merger ) &
9gW S IFE 4G AT FIAA AT I TG
F FUG A7 ST AT & F1T T ASAT
# Y@ MaTHe F ST & FAA STF
4T yF R o9 g fam g fw qo
fto FiIE & &N € | Tay agf agr
ferrd @Y &1 EWIR TET TES IHA-
Z3g @19 (income tax laws) &
sies ww ( amended form)
¥ oom 4 ¥ffw @ I Sl
FFX @ § R SH TR
wAd dTg agw fRar s @rfag
‘FFR fF go oo F age fmar wrar
g1 I9¥ e s aga ag wE g
9ge IFweIg o7 F M Yy g &
Fa OF ARG T AT & €7 | J2-
FT GG ST § T HE QT o fF
faraT s & R AT Sag ST
WE | 9% swgde  (assessment)

AT F TG & SSFTZT FTaT 47 | S
oqF (¥R F IR U FT fqaq arvq &
gaT 1 9 a1% TF UF § UHISE AR
ST @97 ) ST 98 red 7gr o
foF UFIST W S9 9g 9T [T F s
ATTHT THSE % 780 g aT (17 9
JgHe AT IR A 9y W IFA-
dag T wawr | feafgag gs i
qi= 99 g% (¥R TF AT IAgHE
FITAT AT A7 I TG F1 A I7giA Af2
TFT3E | T9 (741 ql A9 gFrHeaq

g AR H quaAqr g fF g A 3q AT
8T AT ARy ik g7 foargal &
5 7 9ge gFHRAeAg 9 gE] ¥ SR
o T4 BT R 37HTETY BN BIE AT @
g gl &9 ¥ F9 2T agfadme a1
F2 |

A T SUW F g ¥ N I
TSI T FEgITE | | ST TR F
9 IFTH X AT E TFT FTEA AT
TET AT AATR @ E | ST T
H FTA BT AL Zq9T 9371 8 7 I
I & F9  F9 909 A7 : FUF &9
FT ST IfT T AT WA TV F
T FTHM Ha@ g & FATE ST § A
7€ TF TEIAM & | AT SO v
F1 g T T7 SAT F7 aF  IST-
aga = f7on § AR 3g 5 9 ¥3I-
FqT ¥ gFdr g g8 3 Wi | I gre
T e &, fREw (R ¥ IEw
FATHE ®T FTIATET & FTe0r oy feafq
427 &1 @Y & % a8 T &t g1 @r
g1 ¥ 0 48 § 5 AT Fo
St ¥z aX §T wagdie (cent. per-
cent. export) T § O #A &
FIECAST ATAT & SR WY Hrgar 7
FAET AT & | Lj4Y F 918 9o
TadHe F 98 §9 F< foun tF o a7
wFgaE Sfasrg Aga g | IgFT AT
7g g1 Q’4R F ST &1 FWa Quo
FrgdY a7 TE, (R¥Q F ST A ST FAG
A I8 4o FY gal FAT ]4R A
qE AL THE AT ag AT gaAT
foF 9Ig 98 T FT FqUE (o fafe-
77 (million) 9¥T g@T a1 gt {uR
¥ F#07 50a 33 fafews 9iz #A
TFAIE gAT AR F@ & fog St qug
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FA R AACHAT § 98 faege ooy
T8 g$ | fafaedr are w9 O
$TE ¥ 39 3TN A Uw fovgaden
(representation) Wt fFar afea
oY T HIE GAATE gEAT ARl g5 | Y
T AR & R fRaia e # fear
g A gEFTAAST qg gT & fF 3w &
Fid FI7 q S FA AT AR SN0 A
Fag FX E UF g2 F fqar)
AT ST/ QI Y I FgA1 A1gal §
fr g 3= 7 A F9w fafeedT (mid-
dle man) s1 o™ g afew #% ara
wrEHY IAT TAW F TG FIW A S g
§ @R emEl dEd, vaw, fewgae
T GG TIE F ST TqH & g AKX
SHT 3g ST A FERTE | §EH
I AT AT & fF 3T TTHEN & GTHTC AT
TTe ST welo faey §, arg are |

oY fasd § | 98 s snfoer
FRTHIET A € T © FUT TS ATH
foq dr A=l g | 7 Ty FIATE A

agl FY gTXT ST g AT FAT ¢ O
FLET FHFT A FE0 A g qST
73T JE) g1 FF & T 0agaE gupT

g% FX T AR FB T gfaaey g

&g 5 5 o7 R 37 & fod &=
g | uF fowadnT i Fd
fafaedy & qma @ a1, FPIT ™AL
dr ag sama feor wor e uy fafers
9te S 3 | 977 £ § AR Fa9 Yo
a1 3R fafoam o o9 gagaE gar §
AT FAT FRET AT ATAAFAT 3qS
o fafsaa e #1 &, sufen ga 33T
FV FIE GFFT G TGAAT G | H G
A FAT argar g F uy fafea ot
A et o AT FAT QR _9 7 Ieaw
AR ERT § 1 AN GXFTIF AL
o FYF A1 | guFar g & 93 347
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TS aX T R A A andY aw yy
fafon ats o7 7 some 7&Y g |
AU AR 75§ B 2juo 7 ad) faawd
L AT ST T Q4o H TAAHT ATH
ifeur & forgadas fear mr &t &
FT TFAIE 99T avs w< fear I 3@
qTe gl TF FUT FT FISM a8 JTdT
a7 979 FUT F1 910 T AR ffegaes
Tagaie ( restricted export )
g & Fraw §o § fafewy a3
AFI AT | H AT E fF g gm
T =1 R SR 39 g IA F fou
FAFT AT qRFLLI AT ALE &
ToE 7R fF aR e @ik ot s &t
F19z 33e2) & fou @R 379 EFgerss
geedt & fou fae @& 1 =wry S,
qAH T gFY § AR T8 FgAT & )

TqF A% HA SUL T & TAT HT-.
FhwgafTgs Femg =
aqr 3 o147 g §ItF g a<g § freer
FAT & ST S [A93TT T FILT A5
2 AT U FT ATATEY F 413 FT FIXT
T afer IgaT Ifgrg #09 vy v
& wufysw &1 quar § safw agr fagsh
R AT | §@T 9% IO TR’ &Y
FERTT T A7+ § g F1s 19 THT
AT BTSN AI(F T T9 W T WG FA
% o w2 g ot S5 9 aga wfaw
T we s & agl & feafy aga
@A E, qgT Aga TOATE S Fgh
FI G FAFRE | 35F [oT I8 qME-
zw g fF agt gl &1 AR JeEg
g T | asr W Ar A g R
faars F1 3\F ASEE AT G
ERIE e ARG - -G 1)
ary £ * Forget

Ve

/
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g | ag qrsar gt W & foy aga 95
FY 7L oA FfF 3w AT F FAT Yo
FUT TIT FT @H § | TTT g
A &l g 1 foa & i ga% o
¥o FUF TTAT gH AET @F FT 999 &
afT ag Ao g guaAd § fr aga
yraEs g | g &R fastgr 9 |
FoT ST 47 HIT Iq T AT GTHTE
qF FOF FOT Yo @M@ &IAT JTLEAH
S F FTAATET G @ 5T E Wk I
IR AGFHA ST G TATE | SaFT
FTO 39 T&T g & ardiy a1 F
T TIAT AR § | HA ARAN FIAT §
5 s 9T 9 A1 T9 2w F IITS
ST g a1 IgFT W g4 98y Fwar
AIEATE | TG FISAT I AT AT GIY
I ST E | T AEW &7 FIIT
eI & for go fraua F 4%
FUEY AT gHAT &, TATE AT gHe1 3 AT
€ FT I GFAT E A1 AT figra A
TYAT FAT T AT FY ST gFAT g
for g g@R TER fe@ & =
TET & o Fraifeaa wTa7 gt & 3fFa
e gafed amifag a8 s g
fFogd qgdarAErE ! o Ia
fo avaT 3= R § Fr o QI
& a1 f6T Iu% qrary ® 41 A fae
frar smar ?

A7 3@ 3 qT9 FgATIIAr S fF &
EAly AT T@Y g T ART AT
g fr 3aT Ry s smad aw=g
I & FET Afaw & S fou o FT
FYGT &Y TET AT FAGfF Tras g &
fou v sz smT w@T MAT L #
Frarl FLT 3 & a9 AN s
e &t AR I R A gawfy d
1ﬁ§iziﬁ§ o forgy fF g e

0 &g

7
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T T QN A A fF fagew
A WY § =8 ag ¥ FAifAw
a¥ | 7 sl & |y 4 39 fadas
FAAT FTTG |

[For English translation, see Ap-
pendix IV, Anncexure No. 120.]

Surr T. V. KAMALASWAMY: Mr
Deputy Chdairman, before I come to the
provisions of the Finance Bill 1 should
hke to refer tu the acute distress and
agony thruugh which the people ot
my State are pdssiug (htough because
of the recent cut in electricity of 7b
per cent. Tlus electiicity cut aftects
poth our indusiry and our agriculture.
We depend on electricity for running
our textile mills, cement factories and
other industries as well as for run-
ning our innumerable pump sets for
lift irrigation. In answer to a ques-
tion the other day, the Minister for
Industry replied that the value of the
goods lost in production in the basitc
industries of cement and textiles
alone comes to about Rs 50 to 60 lakhs
per month. The total fall in produc-
tion of all commodities—the cost of
it—will be not less than Rs. 1 erore.
When so much production is lost. the
estimates of the Finance Minister
about getting income-tax and other
taxes for Government will also ge
down. So his estimate will not be s
correct estimate At the present junc-
ture various Members from the South
have appealed to the Central Govern-
ment to come out with a grant of Rs.
19 crores to the Madras State for carry-
ing them through this erisis.  But it
seems the Centre is not satisfied about
the way in which any grant which they
give will be used by Madras and it is
this doubt which is holding up this
grant of Rs 10 crores In whatever
way the Government of Madras spendse
it. immediate succour is necessary if
i is to be of any use to Madras te
tide over the crisis There is one spe-
cific way in which the Central Gav-
ernment can afford some relief to
Madras at this juncture. For rumming
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their electric frain services from Mad-
ras to Tambaram the Gouvernment of
India is still drawing upon the Madras
State from their thermal stations for
electricity. When the Government of
Bombay were faced with a similar
sifuation, when they had to impose a
cul on electricity, they protested to the
Government of India that they could
not provide electricity for their Rail-
ways and the Government of India
spent 4 crores of rupees for building
2 thermal stalion at Kalyan to run
their own suburban electric train ser-
vicec. May I ask why should not the
Central Government adopt the same
procedure with regard to DMadras
State? But any permanent solution
for setting right this position in regard
to power supply lies only in the min-
ing ot lignites in South Arcot District.
The lignite mines of South Arcot will
not only provide all the coal for run-
ning the entire Southern Railway; but
thermal stations run with this coal will
provide a perennial source of power
which will not be subject to these fre-
quent 75 per cent cuts. Because the
Government of Madras have been de-
pending too much on hydro-electric
schemes the continued fajlure of rains
for the past 6 years has now placed
them in their present predicament
Even with regard to the mining of
lignite the Government of Madras with
their poor finances cannot be expected
to exploit it fully and successfully. In
his recent Budget speech the Finance
Minister of Madras said that if the
mining cost went beyond Rs. 30 per
ton, the Government would not pro-
ceed with the work, as coal could be
brought from Bihar at Rs. 30 per ton
and therefore it would not be economi-
cal to mine lignite. But I would sub-
mit that even if it does not appear
economic at the present time this lig-
nite mining would give a lot of em-
ployment to thousands and thousands

of people and so many subsidiary in-

dustries would also spring up like
Montan Wax. There will be many
subsidiary industries and the entire

industrial face of the State would be
changed. But the State of Madras

~
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with its slender financial resources can-
not afford to do 1t and theretore 1 asx,
“Why not the Centre go to the assist-
ance of the State by getting a grant
from the International Monetary Funa
as they have been doing tor assisung
other projects like the clearing ot
weeds, jungles and things of that sort?
While the arable lands of the State
are lying idle, so much foreign money
trom the International Monetary Funa
is being spent on new and jungle land.

Sir, another way of helping the back-~
wara areas ol our country which have
no natural resources, ho huge rivers or
mines 1s by the developing of atomic
energy. We find in the papers that
our Atomic Energy Commission is go-
ing o process thorium from the mona-
zite sands of Travancore-Cochin. With
regard to that I have to make another
submission. This monazite and ilmij-
nite sands of Travancore-Cochin yield
a considerable revenue to that State
But the Government of India have
now entered into a contract with a
tactory which will pay that State only
£25 per ton while the cost in the mar-
ket is as much as £250 per ton. It is
not fair that a backward State like
the State of Travancore-Cochin should
he deprived of its legitimate dues in
this manner. Moreover, for process-
ing this material. they are going to
set up the factory not at Alwaye, not at
a place near the area where the mate-
rials are found, but in far off Bombay
When people complain and ask why
this plant should not be located in
Travancore. verv evasive answers are
given, that there is no electric power.
no sulphuric acid etc. ete. and the
latest excuse is that the only atomic
expert we have in this country who,
incidentally, is a multi-millionaire.
whose part time hobby is nuclear
physics, will not be able to attend to
this processing if the plant is located
away from Bombay.

Pror. G. RANGA: Who is that?

Surr T. V. KAMALASWAMY: Mr.
Bhaba.
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Therefore they are trying to take
even this processing plant away from
the State which has got the right to
say that it should be located inside the
State

As regards scientific researcn, 1
would submit that instead of wasting
huge amounts on our national labora-
tories which so far have been unable
to produce not even the gum for affix-
ing our postage stamps, on a large
scale—they say they have got to im-
port from abroad the gum which can
be used in all the climates and wea
thers—it will be much better to do
something else than atomic research. It
will be a huge loss if they spend
money on develooment of atomic
energy which even Russia and other
advanced countries have not been able
to do without resorting to espionage
from other States to steal their ato-
mic secrets. Therefore, Sir, money
should no{ he wasted on these.

I will say one word about the Five
Year Plan which devends for its ful-
fiiment on the co-operation between
the State and the Centre

Mr. DEPUTY CHAIRMAN-
can you finish in one word?

How

[ COUNCIL ]
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Surt RAJAGOPAL NAIDU: He had

only ten minutes. Sir .

Mr. DEPUTY CHAIRMAN: He has
asked for only ten minutes. He can-
not have more than what he has ask-
ed for.

Surt T. V. KAMALASWAMY:
that case. I will sit down, Sir.
time, I will ask for more, Sir.

In
Next

Surr KANHAIYALAL D. VAIDYA
(Madhya Bharat):

Y FgmeTs o aq (Wegr WK ):
SuTEAsT AERT, 59 faw aX e gu
3 wrEAg fafaeey gqrEy 1 97"
2 T IO FATA IAT T8 FoAT ||
TET WA & IO & OT T0% FI17 /
FI gL 7 TIAGT AT §F TQF
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FT four &, 3% fou gardt &
FCRTL o a0 A1 97 & | 59 Fawn
q B AEFATET 4 TgT I ATEEAT &
g1 # 37 gaF faeqd &7 § IW
AEY ]AT =Rar § Feq a8 staw AT
HTET 5 7 AT F1 QT FA & fog
T AR FET g QA aRE &
aa% 3 | 59 fawr aX ag #gr @ ifF
Fg ATAT { ag T 97 'Y4T g § A4
il O BT AFTE AR Ag 97 (w1
Eic i

g aF A ARG #0 Arfaw
feafa w1 grary & § FedTy qEETR AT
€I agl d T R g S
FEAG FHIRA & gEIE AR @ TS §
ST AT ATRITT FTAT =78aw §
9 Wi ¥ g S fxar wan § fr Ae-
AT TF frsst gar 2w feamal #7
TS § g aarfsaal ¥ g0 #7 qwar
FT 90T foar AT g 1 FgT FY ST
T g Wk afw saear 7 g, =gl
o fagrs & sfaw fed g & @
g1 frs & qret § agt &) s
YF FI T A IITEEE | @ &
FIXOT FTET TR AT I AL BT
FL X ITLAR AR fBTRE L 7y
7gl, froy % @i agl #7 qaar
FT S zhiaer AT war g, 39 w1 @S
gu gl a¥ fazalr famadr avd fard
TR FTTARFIW@E | agi &7 AT
F1 FH TIAT AT FATT IFX T 73507
fraradt, et sufrqat a1 faadf aar
WE | FATT AW AT AT g1 qqT
g fee oY 3q a@ 1 FRars 4 fa2ah
frgady m Fx @ & 1 oI aAwTe
F1 feafq w1 wragT ST T5T 9T Fral
FY faaf a7 9T <@T § 1 98 g9 99
@Fl Ffequr ngE ATAT S qe
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WA T AR FT g@&R & o ’

ag oF wfew guear € 1 39 AR
FIHTL FT SA o7 §F Teq ST AT(ed
arfe =gt #1 feafa o) @wa 7 W
I

# q@ER ¥ g8 WA FET 5
S @ & 309 gEFR T 9798 9T
AT wETg 7 e A feafq w1 o
FXq & fog s FHEE qqT 97 5
e & agh F1 a1 w1 feafa o=
F4 & fou seg § Tog T FHRA AT
st wifgw | R ey w4 e
g A gARR g wAT =Y AT q1ee
T WL HT &7 qT JIT T 4 & |
gAR gHTT "/AT o7 WY g € | wig
W q Wgr Sem anfeattaai #
Froq A4 ATl F I@T A | Fgh A
ST FT TAET 1 IGFL 57 3@ TS
FT g&T AT AT A 9% AfEi &
oY BF @ A | | Fg Tgl qHar
fer & ST @Y AT &Y TAFT @G 1A &
Jr I @AY gL FA F fou
I AT YA A R ST @rE 1 39
fawa # wrzdg famm & faay same
gT AR SR 7w W §<HIT F
TIEAG FTHEE F A ST AT @ E
ITHT T FIA FV G FIUE FT TET
=rfgw | Hex Wik & wrtaw feafq
qHY 781 § fF ag sy & wfia & s
F 3T FfSATAT T QX TVE FIHAT FT
¥ #I 3q gAT a8 BT e Afeq
FAGT FT AT ATHT 4 @7 < fo731 |
W & T 9% #1 g IgAT 9% |
ag AT AiFaT e w1 awdr g
FLEIE | g F5 FY TR FY
agt &1 feafa F¥ o e & sredy =
gar arfge faqy fr agi 1 grea sfas
T T ZIF 919 ¢
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g @ T 4A AU Vg
@AY § 98 <% fa9w grr §9 el
WRILAQE & fAmr 9§ 1 g a9
® amaF A 399 qF T A7 a9 &
g1 fawa & wgT | 37 3P ¥ gEeE
SEITT H FTHRT ATHT GG | JEONEE
F &1 21T qrfger g91T Y S ¢F
g ¥ g4 g AT Sy § 0 famy
FHGIR AR ST BIE A @A
g g ¥ gF qFTIET F &Y gArAr<d
AT FL FAAT F 979 TGAT @I g |
faadt g # gATT g A7 BRY
gEqs AR 9fFTC gt & Fg g9 oY
T TTEC T &1 AT T A ST AT |
G F TR FY 3 7 Ifg g9 7 ao7g
¥ qare R ¥ & Soa F foq aga
YT IGIT | T7 99 T FT R A F3-
Ag fafatex qga #1 oo swfva
FAT AT § 1< 38 F1gam g FF 3=
ATEE ¥ @ F IaAT w4 A7 g foredr
fo SrraT 1 9% TR Y HAET &Y @I
a7 I8 @H 7 g1 T AT &7 &7 IAfy
7 Y B SFER FT I A G TR
TF TR T A & , ST AT
a1 FRT ST gAY g AT AT AT
THFT AT 31 &1 g | ofaq et
TF GATT-GATL FT gFa7Y §, 9% 10
HATATE TA1 FT AL qAT qIgfas
A WS STt g forad @ A s=fa
AR gaaT T § 1 R g & A
W 1 IOy U F) IAfF | A9
q3T g1 [ |

¥ AT qA BrEAg (AR
AEEA FT A G FX ey graare
SAeTdF Al W OFEAT & | IM
Tz | 2ol g F fog FT6 @
@y T § NIfF s W g g
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Feeeht wgR fergeam A1 AT § )
Teq, FHHAT AT TR A (5@ G A
ZigqIE ¥ ARATE 9 TG BV qTEAT
¥z gfren feesft § 7t § 1 7= F &
7ga & ovArES § | Jgl O /Il
o7 eHY AR A0F ARAT giadE ¥
TZA FH AN B E | TEFT IRA
7g & fF Zigdie &Y sgaEdr 3 ag A
& fr Bt of7 sreelt F1 A 9 9
9% g GHA QAT HI TERT FIR
gqa qF STgAT 4 @31 @AT 9%aT g |
=g sroral fE Y sarer § foaeat
qgs ¥ g AmfiE AT W
ATl SEFT A=H) ANE F CERIAS TG

T gFATE |

fedt Figale FT OF agd GO
shera 1 ag ofed . o 9. &
(GN.LT.) & @ & grrdy st
o, SfF F 30 Fomaa & grafa
uF FEAT AT | IEA forer o s
oY 39 @ F1 IqafaFiied 5= feedit
Zigdie aA L E | 3@ FEAAT | FH
FreETATT Fal g A arfeed 7 suS
AT @R & UHTSEH & A/ S
fiiE & & ag ol TgT TeaEg § WA
X gqE WIIA L & | |99 faa
a1q g s AR wiEAe fAfeex
qTEa 1 =T gAT Aifeu Ig A8 & 6 5w
i ¥ for i aw @ F fou
S 79T f2T ST § SHH FTHT wIeET-
T S Y GATEAT SR § | g9
gy ® | wreAq fafiee aea 1
ST FTRAT T FY Teaa1e ATeT
N qow feemr agm g st
ZalE sgEedr 1 ATTORI (na-
tionalise) < foar & | a@i #r 7
@I & gk ST &1 Treguie yiag
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FTAW g 0 & foar | S| Fua
&g 4 BT TE F A FMF TF
FrAT aTE & foq®  uF wreEnr
e fear & Sgt 9T fF M Y are
T E | qfgy FTET g AT
ITEY FATH A fEedt F¥ wifq w6 Frva
THFET T3t A AR T ITH G F
FIE@M & A4 § FF IA I A=
AT TG I E | T a@ &
faedt Tigaie F1 HY SI9AT TF FT@ET
AT 918U AR 35 U 9azg uF
AT TS T = rige ey el
Tygr sifE wifgal &1 arfeat 9 o)
TENT & ®T 9 IO @ T 8 dg
T AT gF | ggler a8 g
Tg wrdAT § % a8 39 & sy
2 ¥R T 9 F1 AT g @
fr feedll ghadie g3 oA & FTEH

H qF #19 F< g4 | |

TF @ A HL T ATTH A
AHiNT FEAT AFAT | qE Ay
AT ‘N g Fr o feafa € ag Ay
2 Ty § ST agl F Tqrga Ty @
AT ST AT AR AT W &
TWR & FY 9ga 41 A Fgd g AR
SHE! aga & Al & fou aurs 7
Y IET LG E F AU QW § A
FER TS 7 A gFA TS Fgl § ITH
A Y =T FAT o=ifgw 1 @R
2@ A Fg1 a1 fF ol Qv ag arfvas
FACAT § IF AATT & AT qq I
aam Wt &1 gw fdsfgsma
(redistribution) T &R 3q
ffefesgma & 4 8 aF @z
g9 TH G qEq @ A §Hedr g
fe yrrgog feafa @ & af
& ST a8 3 o 1 & A T g
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Fren Al g fF ag St mE Ay e
‘@Y etg FwT AT § ag | @I
S| QU AT/ OGF AT WRA 91,
nF Yoo 3fear ez gy of o Sy
7 fasa w3@m R WO ¥ €w A
e wageaar & IR AT oY fae
ST F IO q FIF AT W A
W AR fasq F3T F Tqq@eqAqr q72<
F FIX TF AT A3 AAT § | o
FUET 7T 2T § 3% fqear & a=
Fgt FT ST ASAT & | FgT AT
®ATE ST TET &, AT & GATS fareT e
=1 ue eex (law and order) ®
FIR F T ¢ | 7 A% F¥ agt o feafa
€ Iy T 4T AT F1 g7 @< & |
7 fraga 2 fF oerro oY feafa &1
fraior Fifag fr fogd o “@ &
e “HY FT W I @ g1 1T HIT
FUST TIAT FIT § T BT
usa  9v@d gar & 99
F w9 F & 39 el &1 gafaer
Fifsg Jt fF agt der @ € § AT
M fF JATST A AR ATIH &I
4% (challenge) | ¥t &, a7
g W fnd 2oy fafredy a1 &
gig>e (circulate) g€ & sad aqrar
g % ar ) ez & sy, ",
TACEAH, A I AR TG F IR=R,
T A QAT F A=, STHHT F
HTAF FT U AIST FT TF T IHT &1
W& | 98 UF a7 W @I g g
fir o SAaST F1 AT 9 JAaA
H HFEST FAT & AR Tg gAE-
faaeYy e AT9F FAAA FOATIHY
FATHAT F IIF FL @ & AR IaW
AFEST FIAT AT § | 950 o9
e QTR @Y wEam F e
F g F1 FH FCh ¢ fegfy w1 fawtor
29 CSD

1 pPM.
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g f5 st ai ‘@t ezzm q wroE
T FT IST F4 A1 T &, ¥ 0¥
@’ (anti social) @ & SAHT
FAST A TAT 33 FT AT &1 GFATE |
afz 37 qedl #1 FHA F fou AT g
ux @2 § e fwd gfew e

( Special  Reserve  Police
Force) av emaear 7 &4
@ F gamar § & Ag @O

¥ foU a7 a1 FHTT AT 7T 0T AIET
#1 feafa &t gt av qam & 5
qe “dY” iR a1 @Y ez g 9T oy
=3 FT @ FIL Q@ & 991 UF I F
F4 T AR A FF 79 3qF gL TH
we ® wfus Ifog @9 &7 saaedr
Fh 99 T FT T&€L AHITST F@
NF 7 T F FI qIEITH
FeqTslt g AT AT UHHEE g,
FARIA AT ATIRERE TR Y
AT & FTT 9T g7 9% 57 iy g
I4 AT FT AFMIST FEAT AR
SATA FT TS Faeq AT ALY | 57
faar #Y T afg guw F39 ALY IIAT
q1 7 @ gAR AW F FITAHAT RITAT
X AT & d9afiy AFad o)
g ATfaT fawre Ao faad fog
ZH W T FAS TIAT @ FAT 18
9% @9 AT FWMES A |
q9FSTa AT F AT FHRE 7 Y
T FT_F1 ATATE FF ST9aT & qgdnr &
fed Frfra & srrazawar § T 941 &
o THiq 43T FIA FT ATEIFAT §
1T ag egfa Tt daT1 it st ST
@M fr 9% g ¥ fod e e
AT TRTE |

T TR & T § I w7 faw
F1 qUET F@TE |

[For English translation, see Ap-
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SHRI RAJENDRA PRATAP SINHA
(Bihar): Mr. Deputy Chairman, Sir,
reference has been made in this House
and also in the other House regarding
the great loss and wastage in our pub-
lic expenditure. Sir, the Finance Min-
ister in his reply said that they were
of no consequence when compared
with the magnitude of the expenditure.
Sir, if we look through the various Re-
ports of the Public Accounts Com-
mittee and of the Auditor General,
such pious hopes of the Finance Min-
ister are belied. I shall not exhaust
your patience by referring to them
again and again, but, Sir, I would like
to emphasise that all these Reports un-
derline one basic fact in our Adminis-
tration, that is, that there was an
imperative need for greater vigilance
in the administration of our financial
control and that there was infinite
room for economy in our public Admin-
istration. Sir, looking individually,
these losses look very small and in-
significant but if we add them up they
assume big proportions. Sir, I would
not refer you o the big scandals and
to the great losses that already have
been referred to, but I shall invite
your attention to the day to day losses
that you are being incurred in the
Administration. I will not refer in
detail but I would only refer to one
point from the Auditor’s Report of the
Defence Services, 1951, and if you go
through it you will find that, not dur-
ing war-time but even during peace-
time, there are many rat-holes in our
Defence Expenditure and the Audit
Report says: “The Audit, however,
feels that had the instructions of the
General Headquarters on the subject
been followed strictly, the uneconomi-
cal operation of the contracts and the

consequent loss to Government could
have been avoided.” Sir, I would like
to ask the Finance Minister to look

into this report and to devise a machi~
nery to ensure that there were no ad-
ministrative lapses and that the fin-
ancial regulations were strictly adhered
to so that we do not pgve to incur
these losses. '
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1 would like to refer you to the com-
merclai appendix to the Defence ap-
propriation accounts. 1 will refer to
only one point. Reporting on the
military farms account, the Audit has
disclosed that the average selling price
of the dairy products from the military
farms to the few civilians and the few
civilian institutions was very much
lower than the price prevailing in the
market from other private farms. Tak-
ing, for example, the price of milk
charged by the military farms, it is 5
annas and 9 pies per pound, whereas
Kaventers’ milk in Calcutta is priced
at 10 annas and in Simla, 8 annas.
Similarly, we find that the butter of
the military farm sells at Rs. 2-14-6
per pound whereas the butter from
other private farms sells at about Rs.
3-6-0 to Rs. 3-8-0 per pound. Cream
from military farms sells at Rs. 2-13-10
per pound whereas cream from private
farms sells at Rs. 3-6-0 per pound. I
do not know what is the price policy in
regard to these dairy products, but I
guess that they account for the fall
in the profits of the military farms to
about Rs. 8 lakhs in one year’s time.
I may suggest that the price policy
should be such that the farms, and
other business concerns which are run
by the military, are not put to a loss.

Then, Sir, passing on to the acti~
vitles of the Ministry of Production, 1
find that the Planning Commission has
allocated Rs. 93 crores and 83 lakhs for
investment in the public sector. It is
now the policy of the Government to
run its industrial undertakings as pri-
vate limited companies registered un-
der the Indian Companies Act. 1
gather from the Planning Commission’s
report that up to 1953, in nine of these
industrial undertakings which are re-
gistered under the Indian Companies
Act or have been decided to put under
private Limited Companies, the invest-
ment comes to Rs. 40 crores. These
private limited companjes are manag-
ed by boards of directors composed of
officials and non-officials, The shares
are held by the President of India and
also by directors to whom is allotted
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one nominal share each in order to en-
able them to be on the Direciorate.
Tne accounts of these concerns are
audited by private firms appointed by
the board of directors. I iried to get
copies of the audited accounts oi these
companies and also their annual re-
ports in order to see how they were
functioning and what were their pro-
posals for expansion or working for the
next year. Sir, I was told that they
were not available to Members of Par-
liament, nor were they available in
the Library, as they were only meant
for the shareholders of the company,
and under the Indian Companies AU!
they could not be given to anybody
other than a shareholder. Sir, it is a
grave anomaly that this Parliament,
which votes the money which is in-
vested in these undertakings, is not ai-
lowed to have a look even at the audit-
ed accounts of these companies. I won-
der, Sir, if our hon. friend the Finance
Minister has seen these reports and
has examined them and I can dare say,
Sir, that if he has done so, he has done
it surreptitious y and illegally, for I
am pretty sure that he was not a share-
holder in any of the private limited
companies in which money to the tune
of Rs. 401 cror>s had been invested
from the public exchequer. I would
urge upon the Finance Minister to so
arrange that this Parliament may be
in a position to get the audited reports
of these companies, their annual re-
ports and we may have a chance to
discuss them and to scrutinise their
work. Sir. I understand that the In-
dian Companies Act is going to be
amended and I would request the Fin-
ance Minister to take this opportunity
to make suitable amendments in it. so
that those reports could be placed
on the Table of the House.

(Time bell rings.)

Just two minutes, Sir. I would like
to give only one more point for your
consideration.
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Sir, 1ot of criticlsm nas beeu  made
regaraing tne Ioreign experts tnai we
nave 1nvited 1n this couniry apa 1
uils connection 1 woula llke to give
you tne opinion ot one of the rureign
experts, who 1s working with us, on
this pomnt. Sir, he was assoclatec
with the Soviet Russia too when the:
were 1mplementing their First and Se-
cond Five Year Plans. I understand
from him that our engineers are equal
1n skill, knowledge and efficiency and
earnestness to any of the engineers ot
the advanced countries and, Sir, he
was wondering why we were importing
such half-baked and so many foreign
experts and engineers from outside.
He also told me, Sir, that the Russians
had far less skilled and efficient engi-
neers and they were far less in num-
ber than what we have at the present
moment, when they (Russians) imple-
mented their First Five Year Plan.
And, Sir, the Russians had far less
foreign aid and experts than what we
are having. I would, therefore, Sir, re-
quest the Government to consider this
point before inviting foreign experts.
I would say only one point more and
that is this. I learn that our engi-
neers lack confidence in themselves
because they are not entrusted with
that responsibility. And I say, Sir,
that the responsibility for the lack of
confidence amongst our Engineers is
upon the Government because they
have never entrusted our Engineers
with works of responsibility. It is be-
cause of the Government’s policy that
they lack that confidence.

Mr. DEPUTY CHAIRMAN: The
House stands adjourned till 8-15 a.m.
tomorrow.

The Council then adjourned
till a quarter past eight of the
clock on Thursday, the 23rd
April 1958.

Editor of Dehjtes,
Rejya Sabuaa Secretazisk,



